997 Motion re: Report of FEBRUARY 15, 1960

Pay Commission

[Shri Narayanankutty Menon].
mendation has been reduced. He
should be the first man, as all patriots
should be, to look forward and find
out the defects and remove them,
when all this has been said from
either side of the House with the
honourable exception of my hon.
friend from Rajasthan, Shri Harish
Chandra Mathur, who said other-
wise. Every Member, including the
Congress Members here, has said
that the Pay Commission’s Report and
the Government’s decisions thereon
have only resulted in disappointment
to the employees. So, it is not pro-
per for the hon. Minister to impute
motives to us and by that he does not

serve the interests which he should .

serve in the future also.

Therefore, in concluding this debate,
I make an appeal to the hon. Minis-
ter and the Government. It is not a
case of the Opposition stirring up
trouble. It is a case of genuine dis-
content among two million employees
of the Government. Therefore, unless
you review and reconsider the stand
thut you have taken today regarding
the implementation of this report, re-
garding certain theories which are of
a metaphysical legalism and atheism
carried to the point of absurdity, you
will never have a contented labour
force in this country. Unless you re-
consider these points and rectify the
genuine grievances, all the ideals that
you place before the House, for which
you are striving, are impossible to
achieve. Unless he reviews the Gov-
ernment decision and position on the
recommendaticn;: of the 15th Labour
Conference, it will have serious re-
percussions on the entire industrial
working class of this country. Other-
wise, in future, not only will we not
be able to scttle the question that has
been hanging fire for two years which
even came to a general strike in 1957;
we will also be opening yp a Pandora’s
box leading to more industrial dis-
putes, and all these ideals of the
Second Five Year Plan, of peace in
industry ete, will no* be achieved.
Because the hon. Minister and the
House »re at one that we should have
a contented labour force in order to
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implement the policies and the Plans,
I am sure he will reconsider the deci-
sion and before long come before the
House with better suggestions for re-
moving the genuine grievances aris-
ing out of the Government’s decisions
on the Second Pay Commission’s
Report.

Mr. Speaker: The question is:

“That this House takes note of
the Report of the Commission of
Enquiry on Emoluments and Con-
ditions of Service of Central
Government  Employees, Gov-
ernment Resolutions thereon and
the statement made by the
Finance Minister in the House on
the 30th November, 1959.”

The motion was adopted.

13.53 hrs.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: The House will now
take up the Motion on Address by the
President for which 20 hours have
becen allotted.

Before 1 call upon Shri Viswanatha
Reddy to move his Motion of Thanks
to the President, I have to announce
that under ru'c 21, I have fixed that
the time-limit for speeches shall ordi-
narily be 15 minutes, with the excep-
tion of Leaders of Groups for whom
30 minutes will be allowed, and also
the Mover.

The Prime Minister who, I think,
will reply to the debate, on behalf of
Government, may intervene or reply at
a later stage, and take the necessary
time therefor.

Shri Viswanatha Reddy (Rajampet):
I beg to move:

“That an Address be presented
to the President in the following
terms:

‘That the Members of the Lok
Sabha bled in this Sessi
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are deeply grateful to the Presi-
dent’ for the Address which he
has been pleased io deliver to
both the Houses of Parliament
assembled together on the 8th
February, 1960."”

It is my happy privilege to move the
above motion,

The most momentous Address deli-
vered by the President to the Members
of Parliament the other day has been
received with very great acclaim by
the country, because it truly reflects
the sentiments and aspirations that the
country and the people are having
today.

The Address is also memorable not
only because it gives us in a very lucid
manner the policies that are being
pursued by the Government in order
to meet the various issues that are
facing the country, but also because it
very truly is in tune with the events
that are taking place all over the
world.

18.55 hrs.
[Mr. DEePUTY-SPEAKER in the Chair]

The year that has passed since the
last Address of the President is singu-
larly packed with events of very far-
reaching importance. To mention only
a few, we witnessed the way to the
summit meeting being cleared, agree-
ment on disarmament and suspension
of nuclear weapons and al!so the most
stupendous achievement in the field of
technology and science when the
Soviet Union was able to send a rocket
not only to reach the moon, but also
to orbit round the moon. Thig is an
event which opens the door of know-
ledge to the universe around us, and
which has got prospects of an achieve-
ment which humanity has never
dreamt of these several decades.

In our own country, the achieve-
ments have been no less mean. The
past year has seen us produce a record
food crop; our industrial production
has reached a new height; we have also
celebrated the tenth anniversary of the
Republic; the steel industry which was
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a small affair all these decades has
grown much bigger and bids fare to be
one of our greatest industries today.
In addition to all this, we have also
embarked on a new experiment of
democratic decentralisation of develop-
mental activity in this country, a deve-
lopment which is bound to usher in
great responsibility directly on the
shoulders of the people because they
have to actively participate in the
devclopmental effort.

In the midst of all these happy
developments not only in our country
but also all over the world, we had
the shocking experience of incursions
on the border, Thig is a matter which
has been debated by this House at
very great length in the past, and is
no doubt going to be debated in the
future also. It is not my purpose to
refer to this question at any great
length. I refer to it only to
meet the criticism offered by a
very small minority of people in
our country that the words “breach
of faith” have been used by the
President in the Address. Objec-
tion has been taken by some people
that these words should not have been

sed by the President since the use of
these wards would not create an
appropriate atmosphere in the present
circumstances, This is the criticism
that has been made by a very respon-
sible party. I do not know if we can
still call that party a responsible party.

The facts are very well known to
the House. We have had very friend-
ly relations with out neighbour China.

. We had a community of interests with

them because, emerging from a back-
ward -cconomy inflicted on us because
of an inferior political position, we are
trying to pull ourselves up economical-
ly as early as possible. That is the
community of interests between our
own country and China,

At the cultural level, we have had
any number of exchange of visits of
envoys not only during the past few
years but throughout the centuries. At
the religious level, we had the com-
munity of interests in that Budgdhism
which originated in our country spread
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all over China and the culture of both
India and China are surcharged by this
religious sentiment.

In spite of all this community of
interests we find the great nation of
China creeping slowly into our terri-
tory, not even bothering to put in a
claim at the diplomatic level to the
areas that they intended to occupy. If
this action is not to be described by
the words “breach of faith”, I do not
know what exactly the meaning of that
terminology is. I am inclined even to
say that the President has been pleas-
ed to use these words only as a cal-
culated under-statement. Further,
pfter their having intruded into our
territory, when the Prime Minister
offered to withdraw, as a starting point
for an agreement. to the line which
has becen supposed to be claimed by
China, provided China herself with-
drew to the line which has been re-
cognised to he ours, by tradition, by
agreement, by we'l-known landmarks
and cven by demarcaton on land,
there wag no reply forthcoming to
such a proposal despite the lapse of
several months.  All this cannot be
described by any other words.

14 hrs.

Mr. Deputy-Speaker: Order, order.
There is a very wholesome rule which
is often not followed in this House, and
hon. Members are to be reminded of
it again and again. When an hon.
Member is speaking, there is an invisi-
ble I'ne of communication created
between the Member and the Chair.
As soon as an hon. Member passes
through it, that snaps, That is not
fair.

Shrimati Renuka Ray (Malda): I
apologise. I thought that I had bowed
my head down, and you could see.

Mr. Deputy-Speaker: For the pre-
sent, it was the lady Member who
was concerned, but I have often seen
other Members also doing the same
thing.

FEBRUARY 15, 1960

Address by the 1002
President

Shri Tyagi (Dehra Dun): Ladies
are not transparent, after all.

Shri Viswanatha Reddy: I do not
like to dwell at any great length over
this point, because this House will
have an opportunity of discussing at
length the very same question.

I should like to bring to the notice
of the House the very appropriate
sentiment expressed by the President
in his Address, when he said that war
or peace, the developmental activity
in the country shou’d go on. It is the
one source from which all sinews for
war effort or peace effort or for both
spring. I cannot do better than quote
a few sentences that are contained in
the President’s Address, expressing
this sentiment in a very grand manner.
He said:

“Our cconomic and industrial
advance, the gearing of our pro-
duction and our plans to greater
endeavour and larger and speedier
results, which will enable the
country to make available to itself
the means and the resources for
modern defence and, at the same
t'me, help the nation to become
strong and disciplined, can alone
render her secure.”

Both for security as well as for eco-
nomic prosperity, planning and eco-
nomic developmental activity are
essential. To this end, we have em-
barked on a series of Five Year Plans.

The First Plan, if I might recall to
the memory of the House, had a limit-
ed objective of achieving production
standards or production norms that
were stabilised in 1939, both in food
as well as in industry. Thig produc-
tion had gone down because of the
ravages of war. That had to be built
up to that level as a starting point.
That was the limited objective of the
First Five Year Plan, and that Plan
more than achieved that objective.

The Second Plan had a more ambi-
tious objective, namely, to create some
basic economies in our country, to
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build up basic industries, to achieve
greater results in food production, to
create technical know-how in the
country and to organise a statistical
organisation which would be uscful for
gathering facts and figures in the
country, which could be used for plan-
ning in the future, All these objec-
tives, and al' these tasks in the Second
Five Year Plan have been achieved
or are in the process of being achiev-
ed. This Plan was described by Shri
C. D, Deshmukh as a ‘threshold Plan’,
because it had to build up certain
organisations, and certain results had
to be achieved in order to embark on
Teal planning, which was to start from
the Third Five Year Plan. All these
tasks are now being performed, and
we arc about to embark on the Third
Five Year Plan which is supposed to
be real planning. That is to say, after
the pre’iminary and basic things have
been achieved, the Third Five Year
Plan will, at the end of the Plan period,
provide the country with what is call-
ed a self-generating economy, that is,
at the end of the Plan, the economy
‘would have been geared up to such a
pitch that it would not be necessary
for us to depend on foreigners or any
other country, both for resources as
wel' as for technical know-how. That
is the meaning of the self-generating
economy that is to be established at
the end of the Third Five Year Plan.
The time for what is called economic
take-off will come at the end of the
Third Five Year Plan, and this end
‘we are trying to pursue to the best of
our ability,

When such an ambitious planning
‘has to be undertaken, naturally, the
nation will have to be prepared for
8 large number of sacrifices. We have
beard criticism in the country and also
in this House that Government, in
pursuing their policies, have been
bleeding the nation white without
realising that planning of such gigan-
tic magnitude cannot be undertaken
without calling for adequate sacrifices
from the nation. Therefore, it should
be the endeavour of every individual
in this House and of every organised
party in this country to give a call to
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the nation'to make any number of sac-
rifices in order to create a self-gene-
rating economy in our country.

Therefore, I take this opportunity to
appeal to hon. Members to have that
view in mind always and not to cri-
ticise Government in a destructive
way, but always to offer suggestions
for the smooth flow of events that can
produce results,

Having said this, I would like to
refer to another point arising out of
another issue that has been referred
to by the President in his gracious
Address, and that unfortunately is the
weakest link in our economic chain,
that is, the food scarcity and the food
production. It has been noticed for a
very long time, and several committees
and commissions have considered this
problem, that so long as there is a
deficit in our country, and our produc-
tion doeg not go up rapidly, whatever
we do towards the development of our
economy will not bear results, That
is so because a large quantity or a
large portion of our resources will
have to go abroad to buy food for our
needs. At the same time, it has been
estimated that the overall shortage of
food is only of the order of 10 per
cent. Also it has been said that the
productivity per capita as well as the
productivity per acre in our country
are about the lowest. Putting all these
facts together, it can be seen that from
a low productivity standard, if we can
increase our production just by 10 per
cent.,, we would have met our present
food shortage, and perhaps the future
will take care of itself. Now, it seems
to be rather an enigmatic proposition
that we are unable to produce 10 per
cent. more of food, Several solutions
have been offered to produce this little
increase in food or to bridge this small
gap, but nothing seems to have hap-
pened so far. Still our agriculture is
a gamble in the monsoon, as it has
been for several centuries. It is an
unfortunate thing that we are not able
to make an effort in this direction,
However, it has been stated by several
people that if only our crop protection
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measurcs are adequate, without think-
ing of additional production, without
thinking of better means of cultiva-
tion—by the mere fact of protecting
the food crops that have already been
raised in the country—it is possible to
achieve this 10 per cent. increase in
production. We have known that a lot
of grain is spoiled or destroyed every
year by pests, weeds and other things.
When we go round the Agricultural
Exhibition here, we find in the stalls
of most of the advanced countries
several chemicals, several instruments
that are being used in those countries
for crop-protection, In our country,
if any pest or weed destroys the crop,
there is no remedy at all; the agricul-
turists will have to depend entirely on
fate or on God Almighty, There is no
systematic or scientific method of crop
protection.

Of course, the difficulty of the Cen-
tral Government is that food produc-
tion is mostly in the hands of the
States. Even so, technical know-how
is to be provided by the Centre and it
is time that we discovered cheap insec-
ticides, fungicides, weedicides and all
sorts of chemicals. I am sure the
Government will address themselves
to this problem and remove this weak
link, which would strengthen our eco-
nomy and ultimately produce results
which, I am sure, will be stunning.

Next to food production, another
weak link in our chain of economy is
administration. Several Commissions
and Committees have gone into the
question. Foreign experts have been
consulted and certain suggestions have
been offered. But all have basically
accepted the structure of administra-
tion that we have today and sought
to make some rectifications here and
there. Unless and until it is possible
to change completely the system of
administration, it would not be possi-
ble for us to even tinker with the pro-
blem, The hard steel core of the ad-
ministration is a thing which resists
every effort towards its improvement.
That has been the experlence of seve-
ral politicians and administrators.
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Therefore, I had on one occasion in
the past suggested here the suspension
of recruitment to the so-called All
India Services, which is working very
harmfu] to the needs of our country.
It was my submission at that time—
and it is my view even now—that the
administration of All India Services
should be suspended. We should,
instead, introduce what ig called the
career principle in the method of
recruitment, that is to say, the recruit-
ment is made at a comparatively lower
level and people should be given op-
portunity for promotion by virtue of
their merit only. What happens today
is that as soon as the recruits taken
into the All India Services are appoint-
ed, they ‘retire’, so to say, because
their security of tenure is assured,
their salaries are looked after by mere
eflux of time and it is not necessary
for them to put in any special effort
or impress anybody for promoting
their own future. That is why when-
ever an ILA.S. officer or I.P.S. officer or
any other Central Government servant,
who has been directly recruited, is
appointed, he ‘retires’; he looks for-
ward only to the periodical promotions
that take place, and hig heart is really
not on the job.

Therefore, incentives will have to
be provided; this can be done only if
the promotions are pegged on or judg-
ed by, the performance of indivi-
dual officers, That would be possible
only if recruitment is made at a lower
level and every recruit who gets ap-
pointed has a large and wide field to
look to. As it is, people who are ap-
pointed at a lower level have now
nothing to look forward to; they can
at best become Class II officers. Class
I officers are directly recruited and do
not bother about their future; by mere
efflux of time, they get positions of
responsibility to which they are, in my
opinion, absolutely ill-fitted. That is
so because they have absolutely no
experience of, or contact with, the
people. The decisions they are called
upon to take on very vital issues with-
in the four walls of a room are hardly
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practical arid applicable in cvery-day
experience. Therefore, though their
decisions look brilliant on paper, when
it comes to actual application, they are
found to be very much wanting.
Therefore, as I said, the next weak
link in the chain of our developmental
activity and our endeavours is the
administration, which needs a very
great deal of attention. The President
hag made a reference to this also, and
I am grateful to him for that.

The question of oil has been refer-
red to by the President at some length
in his Address. In the present context,
oil is of vital significance to any coun-
try. We have known that oil has been
the cause of several revolutions in
various countrieg of the world. For-
tunately for us, the discoveries of oil
in our country have from the begin-
ning been under the control and guid-
ance of Government. Even today,
most of the oil resources in our coun-
try, the oil fields, are being exploited
under governmental auspices; not only
that, even the discoveries are made
under the direct control of Govern-
ment. That is a very happy develop-
ment, although ir the recent months
some concessions have been made in
order to effect rapid development of
the oil resources. However, I am sure
the Government’s control over oil will
contirue for ever and we shall not let
things drift, as they did drift in the
Middle East countries, and political
influences will not be allowed to be
felt in our country by some oil com-
bines.

These are some of the things that
have been referred to in fhe Presi-
dent’s Address. There are several
other problems, political and economic
issues, that have been alluded to by
the President. My hon, colleague,
Shri Ansar Harvani, will, I am sure,
deal with some of them and my other
colleagues will deal with others,

Therefore, it remains for me only to
conclude. Once again, I thank the
President for the very excellent Ad-
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dress that he delivered to Parliament,
in fact the best Address that has been
delivered to Parliament since the birth
of the Republic. All the aspirations,
cndeavours and dreams of the people
are very aptly summed up by the Pre-
sident in one sentence which I would
like to quote. The Address has been

concluded by the President in these
words:

“My Government seeks to up-
hold the dignity and independence
of our land and people, to pro-
mote our unity and social well-
being, and to build a democratic
and socialist society in which pro-
gress is sought and attained by
peaceful means and by consent.”

These are the words which require
to be remembered by every single
Member of this House—not only by
every Member of this House but by
every single citizen of this country.
And, if these words can be etched in
our hearts permanently, it is possi-
ble to progress fast and on a massive
scale which will give the greatest
happiness to our country and to our
people.
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Mr. Deputy-Speaker: Motion mov-
ed:

“That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both the
Houses of Parliament assembled to-
gether on the 8th February, 1960”.

I find that there are over 200 amend--
ments to the Motion on Address by
the President. I would. therefore,
request hon. Members who wish to
move their amendments to please
hand in at the Table within 15 minutes
a slip intimating the numbers of the
amendments about which they might be
very particular or serious and which
they would like to move. Such of
them as are in order would be treated
as having been moved

Shri H. N. Mukerjee (Calcutta—Cen-
tral): Mr. Deputy-Speaker, ten years
have been completed of the life of
the Republic of India, and it would
certainly have been legitimate to expect
an inspiring Address from the Pre-
sident. But, Sir, I fear, in spite of
what my hon. friend, Shri Viswanatha
Reddy has said, his advisers have done-



1015 Motion on

4 humdrum job of it and Parliament
.goes into its labours with that spirit
which only a long-sighted and large-
hearted approach can bring about.

It is a good thing that at least in
one matter wisdom has dawned at
long last and Bombay State is to be
bifurcated into Mahatashtra and
‘Gujerat. Even this, I fear, is being
done gracelessly and inefficiently, and
it will not be easy to forget how the
people’s passion for the legitimate ob-
jective of a linguistic State of their
own was answered in 1956 by inten-
sive police firing, firing in order to
kill, in Bombay and Ahmedabad.

Even now, Sir, there is callous
indifference towards potentially infla-
matory disputes in regard to the
boundary between Bombay and
Mysore or _the desire of neglected
Orissa for the rectification of her
boundaries. In these matters, I feel,
-Government is incapable of principled
conduct and acts only when it is com-
pelled to, when its obstinacy can no
ivnger.be sustained; it is a bad thing
‘to contemplate as our Republic com-
pletes its first decade.

1 was not surprised to see the Pre-
-sident begin with a reference to trouble
.over our border with China, but I
was more than a little surprised to
note the language used. There is uo
question that unilateral action to alter
our frontiers cannot be tolerated. There
is no question, also, that if the coun-
try's integrity and honour is imperil-
led, we must all with our determ'na-
tion defend it. But, “breach of faith”
is a strong term and an ugly term to
use, when everyonc desires a settle-
‘ment and the President himself
stresses a possible approach by negotia-
tion.

Shri Goray (Poona):
than the deed”

Is it uglier

Shri H, N. Mukerjee: I know the
‘Prime Minister has said in the Rajya
Sabha that there is no room for nego-
tiations at present, the reason being-—
1 quote his words—that “we feel let
down by China”. The Prime Minister,
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however, recovered himself to some
extent, and he says that there should
be no talk of ultimus etc, which
are not worthy of responsible and

-mature countries.

Sir, to feel let down and to slam the
door of negotiations is surely not the
way that a country like India should
set about things. It is only the
encmies of India and China who want
the two countries to continue to be at
loggerheads, and the Prime Minister
knows it well enough, when even
Moscow and Washington can try to
shake hands across the globe, when
China’s disputes with Burma and
Indonesia, both serious enough, can be
settled by negotiation, there is no
reason why the Prime Minister should
not shed his allergy, which I do hope
is very temporary, in regard to
negotiation.

I am positive the country wants the
Prime Minister to go ahead and to
show that the prnciples of Panchsheel
are strong enough to surmount what-
ever obstacles have unhappily accumu-
lated. I do not claim to know the
working of Congress mind, but now
that the Congress have garnered the
gains of the Kerala elections, is it so
very necessary to keep alive China’s
spectre in the old way, or is it being
done in order to have an instrument
handy to keep down the working peo-
ple, brandsh the big stick against
agitation for food and for democratic
rights. The Government’s decisions,
which were cxpounded so character-
istically by my hon. friend, the Fin-
ance Minister a little while ago, on
the Pay Commission’s Report, gave
an ugly indication of this trend. But
is this fair to the people, and is this
necessary today in the country in its
interests?

In regard to Kerala, where the Pre-
sident had taken over the administra-
tion and directed the conduct of the
elections, much I fear will have to be
said, but I leave that to be sa’d by my
hon. friend, Shri Gopalan who was
actually there and who has seen so
many things that took place. Let the
Congress jubilate over its victory. We
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have been beaten, and we know it
well, but we know also that we are
secure in the affections of our people
there, and we know that the victory of
a combination, which was at one only
in their hatred of the Communist
Party, will soon have a boonerang
effect.

A question here onh the 10th August
last ycar elicited the information that
last year in four months’ time Rs. 3'70
crores came from abroad to foreign
missionaries in India. A very large
proportion of them are in Kerals,
where the Catholic hierarchy during
the elections contemptuously disre-
garded the Constitution of the coun-
try, struck at the foundations of our
secular State, sometimes cven violat-
ed the secrecy of the confession and
openly threatened the supporters of
the Communisty Party and other neo-
ple with excommunication and similar
relig'ous penalties. These were the
people who joined in hands with the
rejuvenated Muslim League and the
enemies of th¢ Congress's own ideals
about a scoizlist patiorn of  =ocie'y
and land reform ard all thzt, brought
victory at the polls to gladden the
Congress hearts. I do not grudge them
their joy, but I warn them that very
probably it will be short-lived.

Sir, on the Government's decisions
on the Pay Commission’s Report, the
President’s advisers have given us no
satisfaction, and Shri Morarji Desai
has only added fuel to the fire of dis-
content in the country. The Prime
Minister has a very special responsibi-
lity in the matter, because it was on
his own personal intervention that in
1957 large sections of the Central Gov-
ernment  employees desisted from
direct action, and now they have been
fobbed off with decisions that are ex-
traordinary, to put it very mildly. I
need not go into the’'details of what
have already been said in the discus-
sion on the Pay Commission’s Report,
but I wish to say this, is this the way
of getting public servants to put their
hearts into the nat'on’s work?
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The Government talks about
workers’ participation in the manago-
ment of industry as a principle which
they have accepled, but far from
including such categories as the P. & T.
and the L.I.C., which are mature for
such participation, it gives pin-pricks
and blows of the sort that have just
fallen. It has also been our fate to
have to listen to the Finance Minis-
ter’s sermon a little while earlier, and
he told us how it bchoves the Govern-
ment servants to set an example to the
rest of the country. Sir, I do belicve
that we should all try to behave so
that our conducts are unexceptionable.
If he says X, Y or Z has to set an
example to others, as an abstract pro-
position it is going to be all right, but
I should imagine that charity usually
ought to begin at home.

Sir, I have no desire lo refer to this
kind of thing, but I find here—I do
have a habit of collecting some of the
information elicited during the Ques-
tion Hour—that on the 18th of March,
1959, in answer to an Unstarred Ques-
tion No. £086, :h: Finance Minister
told us that excl'usive of salary, the
total amount booked in the eight
months between April and November
1958 was Rs. 7,44,039 as allowanccs,
etc. to Ministers and Deputy Ministers
at the Centre and that the amount did
not cover medical expenditure. I know
also from another question answered
on the 19th November, 1958, that Min-
isters and Deputy Ministers’ tours cost
the country between Rs. 6} lakhs to
Rs. 8} lakhs every year. When this is
the kind of personal behaviour in
regard to the expenditure of the coun-
try's monetary resources, if this is the
standard set by our Ministers, it is
rather paradoxical, it is rather hypo-
critical—I should think, for Ministers
to come forward and ask the Central
Government employees, most of whom
get less than Rs. 100 a month and I do
not know how they make good with
that amount—and it is rather sancti-
monious to tell them to set an
example to the rest of the country. 1
know it is a problem to find resources
but let us pose the problem properly.
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Let us see that sacrifices, if we demand
sacrifices, are distributed in .hat
equitable manner which alone can
release the moral spirit in which we
can reconstructy our own country.

If the Government would make sure
of the people’s food and hold the
price-line, something surely could be
said for what Shri Desai has just told
us. There the failure is chronic and
egregious. It is well-known how
recently there was a steep increase in
the price of foodgrains in Calcutta
even when the harvest has just come
up as the result of the setting up of a
composite food zone with West Bengol
and Orissa. In September last year,
scores of people died in West Bengal
when the police fired to suppress an
agitation for the lowering of food
prices. In spite of Shri S. K. Patil's
going about the country making mer-
rily very glib pronouncements about
the future, the Government will one
day have to render accounts to the
people.

Our target for the third Plan should
be about 110 million tons of foodgra'ns
and we cannot just afford Rs. 175
crores every year for imported food-
grains. No conceivable programme of
import or rationing can meet the
shortages that are certain if we do
not proceed with land reform, with
co-operative farming, with intensive
insecticide campaigns and with empha-
sis on minor irrigation which is
cheaper and which yields quicker
results and absorbs the surplus rural
labour.

Meanwhile, the Food Minister is
dangling the carrot of food banks and
no progress is even made on the
recommendation of the Land Reform
Panel of the Planning Commission. Of
course, in a State like Kerala, enemies
of the Congress’s own stand on agra-
rian reforms come gleefully to power
with the blessings of New Delhi.

I have noticed also how only this
morning we were told through an
adjournment motion about the report-
ed death of five persons from starva-
tion in the Mizo hills areca. I saw In
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a very anti-Communist paper, the-
Hindusthan Standard. some pictures of
people in the Uttarbar area of the
Mikir hills in Assam who are evicied
from their homes and whose stock of

‘paddy is being burnt down. This kind

of thing goes on and we are hearing
this sort of instructions, scrmonizing,
which come from Government.

The third Plan is in the offing and I
wish that there is greater consultation
with public interests at different levels
before even the draft is outlined. The
Prime Minister is committed to this.
But somchow it does not happen
except in a formal unsubstantial sense
of a meeting here and a mecting there.
The President does not hold out any
hope that more economic burdens will
not be put on the shoulders of the
common man. Meanwhile, along with
the good news like the emphasis on
heavy industry which thanks to the
socialist countries we are now setting
up at least, there is the problem of
finding sufficient finance for our
schemes, and of repaying in the four
years—1959-60 to 1963-64—a little over
Rs. 434 crores on account of foreign
loans, some of our benefactors like the
World Bank sometimes charging as
much as 6} per cent. interest. This I
discover from the answer to Starred
Question No. 316, dated 25th Novem-
ber, 1959. Government, regardless of
the difficulties and the danger, goes in
rather freely even for fore'gn private
capital operating in the country.

A little while ago, President Eisen-
hower said that India was a greatest
investment opportunity of our time.
The opportunity of these people, how-
ever, is our exiremity. The other day,
Shri K. M. Panikkar, raised his voice
against forcign oil tycoons being per-
mitted into our country. I have here
a copy of the Journal of Industry
and Trade of January, 1960 where -
it is reported that foreign private
investment increased in our country
in value from Rs. 256 crores about
the middle of 1948 to Rs. 509 crorcs
at the end of 1957, petroleum increas-
ing from Rs. 22:3 crores to Rs. 1338
crores. I know the Finance Minister
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welcomes this kind of thing, but
nonetheless it is a danger to the coun-
‘try and the sooner we can scotch it
the better.

I am not suggesting—let me not be
-misunderstood and later hauled over
the coals—that we should freeze the
foreign assets just as Ghana has just
done in regard to the French assets
as a gesture of protest against the
scandalous explosion of an atomic
"bomb in Africa by France, but we
must find out and apply ways and
means for safeguarding our own eco-
nomic interests against the grimly
infiltrating foreign private investor.

1 know some of our difficulties are
very rcal and solutions are not easy
but if Government put first things
first so much could be done especial-
‘ly for land reforms and a long term
.solution of our food production pro-
“blem; so much also would take place
if only Government showed a cer-
‘tain generosity, a certain quality of
imagination.

I give an example of how th‘mgs
take place. Recently, there was a
mining disaster in Madhya Pradesh,
the Damuah colliery, where 16
-miners were drowned. Government
said the court of enquiry has not
been set up. There is so much delay
consequent upon the bureaucratic
procedures which are adopted even
in our country at the present momcnt.
:So, if there was that quality of imagi-
nation so much can be done quite
casily and the country would applaud
them.

I cannot believe, for example, that
consistently with our stand in inter-
national relations, we cannot take
some steps here and now for hasten-
ing the de jure absorption of Pondi-
cherry in our Republic. I give that
as one example of something which
we can do. France does not seem to
~care a tinker's curse and the humili-
ation of our people having to wait
-on outmoded French judicial pro-
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cesses and other undesirable things
can easily be stopped. Recently, the
Pondicherry Assembly passed a reso-
lution unanimously on the 18th Nov-
ember, 1959, where it wanted that
steps should be taken here and now
to see that de jure transfer of the
former French possessions in India is
made a fact and recently, there have
been such cases as the leader of the
opposition in  Pondicherry State
having been sentenced according to
some outmoded processes of French
jurisprudence. And then he made an
appeal, but that appeal has to be
heard in France, and therefore, the
whole paradoxical phenomenon of an
Indian citizen having to go to France
in order to pursue his rights as a
citizen is taking place. Another case
there is also of an opposition M.L.A.
in Pondicherry who is in something
like the same predicament. I do
believe that if the Prime Minister
applies his mind to it for a short
while, ways and means can be dis-
covered and if France cannot find
time to finalise the de jure cession
of her territories in India to our-
selves, we can at least make sure that
our citizens are not subjected to the
humiliations of having to go to
France's Supreme Court, to Cassation
or something in France, in order to
have their appeals heard.

In regard to other matters also,
internal administration could be done
here and now. Some steps could
certainly be taken straightaway to
fight corruption in high places. It is
a pity that the Prime Minister who
once wanted to light the glow of
freedom in people’s hearts and said he
would like to hang profiteers and
blackmarketers from the nearest
lamp-posts, has become so respectable
and legalistic and when a former col-
league of the eminence of Shri
Chintaman Deshmukh, who still holds
a very important post in the country,
suggested a tribunal for investigating
charges against highly-placed persons,
he could only find excuses against it.
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I want to make it clear that nobody
wants a witch-hunt; nobody wants a
sort of Indian MacArthyism of a
different sort. For anything, it only
means a slinging of mud and demora-
lising public life and the services, but
when charges are made by respon-
sible people they must not be hushed
up. I want, in answer to the discus-
sion of the President’s Address, the
Government to come forward and say
that they are not going to hush up
charges, once they are made by res-
ponsible people, only by taking
recourse to legalistic stratagems of
arguments which are unworthy of
Ministers in socialist India.

Shri Tyagi:
made.

But charges are not

Shri H. N. Mukerjee: That is why
I said that it is very important: that
we could do something but yet we do
not do it. If you just cannot have a
permanent tribunal, have an ad hoc
tribunal or you have a lot of legal
ingenuity to find out some ways and
means out of this difficult position.
But for God's sake, do something to
show to our people that conduct that
is reprehensible, that is wunethical
and that militates against the
interests of the country must not go
unpunished.

The President has told us that
Government intends to introduce a
number of legislative proposals. I do
not mind; legislating is our job in
this place. But perhaps it is salutary
to remember what the French states-
man, Clemenceau, once said about the
good Gods being satisfied with Ten
Commandments, but modern legisla-
tures produce a plethora of Acts. So,
more important than prolification of
legislation is the injection of a new
spirit in the administration and in the
country, which alone can enable us to
go ahead in a manner worthy of our
people. But my fear is my abjura-
tions in that regard would fall, as far
as Government is concerned, on stony
soil.

357 (Ai)L.S—8.
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I regret, Sir, that on account of
these circumstances, I cannot enthuse
over the Address that the President's
advisers have put in his mouth.

Shri Asoka Mehta (Muzaffarpur):
Mr. Deputy-Speaker, Sir, associating
myself with the resolution of vote of
thanks to the President for his Ad-
dress, I would like to make some ob-
servations and also some reservations.
There is a general feeling that the in-
ternational climate has improved and
there is no doubt that there has been
a certain amount of relaxation of ten-
sions the world over, though unfortu-
nately there have been developments
across our frontier, which make it
difficult for us to have the full benefit
of this relaxation. This relaxation has
come about particularly because of
a welcome change in the attiludes
and the postures of some of the lead-
ing statesmen of the world.

But the question is, can we bank
upon this improved climate or there
is a likelihood of the world moving
back into the shadows once again?
Streaks of light, there undoubtedly are,
but I am afraid that the grim
shadow still hovers in the back-
ground. Only recently France explod-
ed the atom bomb and has qualified
to join the nuclear club. What its
repercussions will be on the very
thorny problem of disarmament, which
seems to have defled any kind of
solution for 10 years and more, re-
mains to be seen. Whether firm dis-
tension can be expected to last unless
some of the stubborn political pro-
blems are resolved and unless in the
key continent of the world, i.e.,
Europe, some security arrangement is
made, which will be acceptable to
both sides—these are all important
and significant question marks that
elude us today.

These questions are important for us,
because we should not look at our
future in the belief that world ten-
sions have relaxed, that we can count
upon goodwill all-round and we¢ have
only to bother about straightening out
our difficult problems at home,
because the rest of the world is in a
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beneficent mood. I hope, and I wish
profoundly, that the rest of the world
may put itself in that position, but as
things stand, we are confronted by
question marks. Some wit has said
that the world today faces a ‘frozen
thaw’. There is freeze and there is
thaw, side by side. Which particular
element will succeed, which particular
state will ultimately triumph, future
alone can show.

In this spell of relief that we are
enjoying, 1 believe, it is our responsi-
bility and it provides us with an oppor-
tunity, to draw the friendly neigh-
bouring countries of Acia closer to-
gether. I have been surprised at the
attitude that the Prime Minister has
been taking up on this question both
in the Parliament and in the meetings
of his party outside. He seems to feel
that India is trying to line up with
some countries. I thought we were
opposed to lining up with power blocs
and big powers. But surely there
can be closer association with neigh-
bouring countries. Whether Pakistan
should be included or not is a diffe-
rent matter; that problem needs to be
studied very scriously and thoroughly.
But there are many countries round
about us—I will not mention them,
because the Prime Minister seems to
get disturbed whenever any particu-
lar country is mentioned—but is it
not necessary that we try to bring
these countries closer together,
taking advantage of this changed
climate in the world today, so
that in matters economic, matters cul-
tural, matters political and matters of
defence, we may be able to work out
& common strategy?

The Prime Minister is in the habit
of reminding us that we should look at
what is happening in the world today,
that we should realise that the world
Is changing and we should not remamn
rooted to our old ways. May 1 beg
of the Prime Minister to tell us why
he does not look at what is happening
in the world, in Europe and to a
Jesser extent in Africa and Latin
America today? Supra-national and
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multi-national organisations and in-
stitutions are coming up. There is a
constant effort to think of different
nations coming together and working
out co-operatively a common destiny
for themselves!

There are countries round about us
whose policies do not differ from our
policies. One may put a question
mark regarding Pakistan, but there are
other countries round about us. Are
we justified in allowing them to get
petrified in isolation? Is it not our
responsibility to get them together?
Whenever any kind of co-operative
approach is suggested, thc Prime
Minister seems to flare up. I believe
this is not only an opportune moment
for us to move in that direction, but
this is a historic responsibility that
we can ignore only at our peril. Thic
is particularly necessary because of the
difficult situation that has developed
across our frontier. I am happy to find
that the President has taken a serious
note of what has happened and has
not hesitated to use right expressions
in characterising the situation.

While we are happy as far as that is
concerned, I do not know what will
happen after the snows have melled,
after winter yields place, as it inevi-
tably must, to summer. Whether there
will be any further incursions of our
frontier and if that happens, what we
propose to do is a matter which we
can leave to Government. But there
is one fact. Our territory has been
occupied and I believe it is our res-
ponsibility to see that that territory
is vacated. There can be no question
of negotiating with the Chinese til}
the territory is vacated. I hope that
that position which has been taken up,
which is a very sound position and the
only position that we can take up, will
be adhered to. But even if no nego-
tiations are started, is it not our res-
ponsibility constantly to try to see that
the area that is occupied, the terri-
tories that have been occupied at
various places, are vacated?

Secondly, we have becn told that
negotiations will not take place uniess
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proper conditions are satisfied and the
conditions are obvious. They have
been discussed in this House over and
over again, viz.,, that the territories
that have been occupied illegally and
forcibly by the Chinese have to be
vacated and that the MacMahon line
has to be accepted as the frontier bet-
ween our two countries. It is only on
that basis that any question of minor
rectification can be discussed. While
that is obvious, I hope, because of the
pressure that is being exerted from
this side—they may be very few in
the House and in the country, but
they have a fairly strong volume of
opinion in the world—and, there-
fore. 1 hope under this pressure we
will not rush us into any kind of
meeting with the authorities in China,
Our Prime Minister should not rush
into meetings with the Prime Minister
of China. There are normal diploma-
tic channels, which should be used,
which should be fully used. None of
us has suggested so far that the diplo-
matic relations with China should be
cut off; we have not even said that
we should desist, on the contrary, we
would welcome every effort on the
part of our Government to see that
Peoples’ China is seated in the United
Nations. But any kind of premature
meeting, unless the pre-conditions are
satisfied, is likely to do great harm to
the country. The Prime Minister has,
on this question, been responsive to
the public opinion; the Prime Minister
has been kind enough and good enough
to respond to the suggestions that
have been made from this side of the
House. May I, therefore, request the
Prime Minister to let us know in
clear terms that no talks whatsoever
are envisaged at the summit level?
Talks at a lower level is a different
matter entirely, but the summit meet-
ings between the two Prime Minis-
ters can take place only when the pre-
conditions are satisfied. and I believe
that is implicit in what the President
has said. As a matter of fact, as a
result of the ohservations made by
the Prime Minister in the other House,
a number of newspapers have reached
that conclusion. But 1 would like
that the Prime Minister should make
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‘Prc:ident
a clear’ declaration so that in future
we do not find ourselves working on
interpretations which are divergent.

15 hrs.

The Prime Minister said in the other
House that we should be very careful
in criticising the Defence Minister;
we should be very careful, because
this is a very delicate situation today
and at such a time we should weigh
our words before we use them. He
advised us:

“I am merely pointing out that
such criticism should not be made
lightly, because it has repercus-
sions outside the country. It
weakens the apparatus with which
we deal. It produces all kinds of
confusion in the minds of thosc
who are supposed to be outside the
pale of normal politics—the Army
ete.”

1 agree with the Prime Minister when
he says that we should not use words
before we weigh them. But does it
not apply to the Defence Minister far
more than it applies to us? Should
he not weigh his words before he
utters them? I am anxious to weigh
my words before I utter them. But T
ask: if he uses certain expressions,
it he says certain things, should we
hold the Prime Minister responsible
for it? We do not criticise the indi-
vidual Ministers where the policies of
the Government as a whole are con-
cerned. I have been using the name
of the Prime Minister all the time,
and some of my friends here are rather
perturbed as to why I am referring to
the Prime Minister so often. I am
referring to the Prime Minister
because he has asked us to refer to
him all the time; we do it. But ¥ &
particular Minister makes a speech, or
issues a statement, or goes on record
saying something, are we not entitled
to ask as to why he said that? Or is
the mantle of protection thrown open
to that person also?

The Prime Minister says that some
people are allergic to the Defence
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Minister. I hope he will not include
me in those who are deemed to be
allergic. T beg of him to tell me, have
we—my colleagues in this House and
the other House—have anyone of us
shown any allergy to the fifty and odd
colleagues that he has in his Govern-
ment? Have we been guilty of the
allergy, of persistently pursuing any
Minister just for the sake of discre-
diting him? I do not think. I can
understand that this is a matter in
which he feels deeply and profoundly.
But he must concede that we also feel
deeply and profoundly on the question
of the defence of our country, on the
question of the protection of our
frontiers, on the question of the ag-
gression that has taken place across
our frontiers and, therefore, from
time to time, we seek clarifications.
And T do not think it would be legi-
timate to say that any kind of criti-
cism that we make would be affect-
ing the armay, or helping or creating
confusion in the country. No occasion
should be given for criticism of that
kind and if in spite of that we make
criticism of that nature, then and then
alone, I am prepared to accept the
rebuke that the Prime Minister gave
us in the other House.

Repeatedly, it hag been pointed out
—and the Prime Minister has been
the strongest in its exposition—that
economic development is the funda-
mental dimension of our defence, and
I agree with him; in all humility I
agree with him. Our defence ulti-
mately is conditioned by the rate at
which we are able to develop our
economic strength, and it is here that
I would like to invite his attention
to the observations made by the
present Governor of the Reserve Bank
of India—] am not yet coming to
what the former Governor had to say.
The present Governor of the Reserve
Bank of India said in Calcutta that
the development efforts—I do not re-
collect his exact words—the purport of
it was that the development efforts
suflvr because of blackmarketing and
tax-cvasion that goes on in the coun-
try.  This is net sn agitator saying,
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this is not someone who has any
kind of allergy towards the Govern-
ment, this is a very distinguished
administrator saying, who has as much
responsibility for the health of our
ecconomy as anyone else can have in
the country, and that is what he said.

Now, some of us feel that at the
root of this blackmarketing and tax-
evasion there is this problem of cor-
ruption. I hope the Prime Minister
will concede this much to me that I
am not one of those who have gone
about shouting “corruption, corrup-
tion.” I do not know,—he said those
who talk most about corruption are
most corrupt—I do not know for whom
it was meant. As far as I am con-
cerned, I have not talked about cor-
ruption, because I would want to talk
about it only when I can produce
evidence, concrete evidence. But the
point is that in the country, go
wherever you will, this is the kind ot
climate that exists.

My friend is missing, my handsome
friend, Professor Mukerjce, he was to-
day very fond of the word “ugly”. I
would say that this is an ugly climate
in which we find ourselves. Now it
is being suggested that we should
have an anti-corruption authority. call
it by any name you like, an inde-
pendent body, and the Prime Minister
has himself conceded the substance of
it. But how far is he willing to go?
He expressed his willingness to have
the prima facie nature of the charges
being inquired into by a highly-placed
person and seek his advice on what
should be done. He is willing, there-
fore, whenever concrete cases are
brought to his attention, to seek and
be guided by the advice of a highly-
placed person. Now, our suggestion
is that if there is an independent au-
thority, surely that authority of the.
status and dignity of the Supreme
Court or the Election Commission
will not entertain any kind of flimsy or
flippant charges. If serious evidence
is brought to their attention, they will
look into them, they will pursue the
matter and the Government will be
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benefited by that. 1f there had been
no Election Commission, if the Home
Ministry was looking after the orga-
nisation of the elections, I have no
doubt in my mind that under Pantji
the elections would have been very
fair. But would everyone have agreed
in the country? Would it not have
put Pantji in a very awkward and
difficult position? Because we have
an independent Election Commission
for ten years, now 1t is being realised
and it is being universally recognized
that the Election Commission’s work
is above suspicion.

Supposing we have an authority of
that kind. Will it not strengthen the
hands of the Government? If there is
no corruption, as the Prime Minister
feels, well, it will be proved and those
who go about making false charges,
like a depreciated currency will go
out of circulation. 1f there is any-
thing in the charges, they will
be looked into, people will be punish-
ed and the whole atmosphere will be
cleansed. Does the Prime Minister,
who has already overburdened his
shoulders, want the burden of having
to decide which is a real case and
which is not a real case?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebhru): What are the charges? 1
want to know the charges.

Shri Asoka Mehta: I do not know.

Shri Jawaharlal Nehru: Nobody
knows. It is an extraordinary state of
affairs.

8Shri Asoka Mehta: The Prime Minis-
ter is not being fair to me. I have
not said a word about his colleagues.

Shrl Jawaharlal Nehru: I am not
accusing the gentleman of having
said anything about my colleagues.
But he talks so much about corrup-
tion. What are they, I want to know.

Shri Rajendra Singh (Chapra): Why -

should be lose his temper?
Mr. Deputy-Speaker: Order, order.
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Shri Asoka Mehta: I know the hon.
Prime Minister is very busy. But he
has at least 400 to 500 colleagues n
his party. Let him ask of them whe-
ther it is not a common talk in the
country today, not about his Cabinet
colleagues, that there is corruption at
all levels in the administration. It is
no use convincing me. You have got
to convince the people. Otherwise,
your development efforts are not going
to succeed.

Shri Jawaharlal Nehru: 1 am not
challenging the fact. The hon. Mem-
ber is speaking in a pretty fairly loud
voice and is repeating the word
charges, charges again.

Shri Asoka Mehta:
my voice.

1 cannot help

Shri Jawharalal Nehra: Not at all,
we all put up with it. T am not
objecting to it.

Shri Rajendra Singh: How did you
respond?

Shri Jawaharlal Nebru: I am mere
ly saying that—nobody is saying that
everybody is virtuous in the country—
as so much has becn said, what are the
charges. I am not talking about the
petty charges. But, obviously every-
one knows that when these things are
referred to, they are referred not to
average men in the street or to
average men in the administration, but
to Ministers including the higher level
of Ministers and others. I should like
to know and it is only fair for me 1o
request the hon. Member, when he
refers to it so much, to tell me as to
what they are. It is an extraordinary
state of affairs in this country that as
the hon. Member says, and quite
rightly, everybody is talking about it.
Well, let us deal with that matter in
the best way possible. But it is an
extraordinary position that everybody
talks about it without saying what it
L8
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Shri Asoka Mehta: I have no desire
—it is not the forum nor is this the
occasion—to discuss any specific
charges. My whole point is that if
the hon. Prime Minister’s contention
is that there is not a widespread
feeling in the country that there is
large-scale corruption in the adminis-
tration, I have nothing to say if that
is the information that he has received
from the people. If there is this kind
of a feeling, I say an authority of
this type will help us to clear the air.
1f no prima facie evidence could be
produced before such an authority, the
hon. Prime Minister will be hundred
times stronger when he gets up in the
House and says, “Here is an inde-
pendent authority and nothing has
come out. Still, people shout when
they talk about corruption.” But he
feels that these things are said ahout
his authority. That is not being done.
He gets involved into it. It embar-
rasses us and it embarrasses him. I
think the whole embarrassment will
disappear if an independent authority
is accepted. It is not going to result
in any kind of a witchhunt if the
matter is thoroughly looked into.

Then, talking about development i
do not know, because there is no
reference to it in the President’s
Address, whether any outline of the
Third Plan will be made available to
us during this year. But whatever
be th¢ case—and I hope such an out-
line will be made available to us for
discussion—the fact remains that we
have not been able to Communicate to
the people the social philosophy and
the economic strategy behind our
Plans. Again, very respectfully 1
would beg of the hon. Prime Minister
to realise that the Third Plan with all
the tremendous responsibility that we
are going to undertake under it can-
not be successfully pursued unless we
are able to communicate to the people
on an extensive scale the social
philosophy and the economic strategy
of the Plan. The social philosophy is
an integral part of it as also the eco-
nomic strategy. Planning results in
benefits and burdens. These benefits
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and burdens are not always evenly
distributed. There are different seé¢-
tions of the people who. for a littl
while may have certain benefits and
may have to carry certain burdens.
There is a kind of its own inner
rhythm of the distribution of benefits
and burdens. These are things in a
democratic planning which ultimate-
ly have to be explained to the people.

I concede that the hon. Frime
Minister has been doing a fine job of
trying to explain. But the fact re-
mains—] am concerned with the fact—
that we have not been able to com-
municate and the adventure of the
Third Plan will founder unless we are
able, in the next two years, that are
at our disposal, to overcome the
obstacles in the communication and
make the people of India feel, under-
stand and respond to the sole adven-
ture of social and economic transfor-
mation. It is here that much remains
to be done.

When we come concretely to the
economic situation, we find that
perhaps because the observations that
are made in the President’s Address
have to be inevitably brief, things
are said which are not borne out by
facts. In paragraph 12, the President
has said about our industrial pro-
duction. He said:

“This is an all-round increase to
which all industries have contribu-
ted, but special mention may be
made of the rise in the output
of metalurgical industries.”

It is true that industrial production has
gone up and we are happy that we
are able to move forward once again.
But’ it is not true that all industries
have contributed to it. Out of the
126 industries that are listed in Gov-
ernment publications, compared to the
previous half year’s production in 44
industries production has gone down
‘and compared to the corresponding
period of the last year in 32 indus-
tries production has gone down.
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The industrial expansion suffers
from two difficulties apart from any
others. There are two main difficul-
ties. The first is agricultural raw
materials. I think our whole indus-
trial production as our efforts at plan-
ning are being hamstrung. They
are being hampered and hams-
trung by our failure on the agricul-
tural front. This is widely recognised.
What is happening today in the cotton
textile industry where I would like to
compliment the industry as well as our
Minister of Commerce and Industry
for the remarkable and magnificent
performance as far as our exports are
concerned? Our exports have increas-
ed by about 200 million yards. But
this export is suffering today because
we are short of cotton. We are try-
ing to keep our cotton textile indus-
try going by importing today probably
a million bales of cotton from abroad.
This failure on the agricultural front
prevents ug from holding the price
line, from pursuing the momentum
that we have gained and from step-
ping up our exports abroad. The fine
work that has been done for which
we would compliment all concerned
is being jeopardised because of this
failure. The same thing has happened
in jute. The same thing has happen-
ed in tea. The same thing has hap-
pened as far ag sugar industry is
concerned. Apart from foodgrains—
we are all conscious about what
is  happening to our foodgrains—
even in commercial crops it seems
that we are allowing a hiatus to
develop—a hiatus which will exact a
terrible price out of us if we do not
wake up in time.

In this connection, because very
often we have been told what foreign
experts have to say about our achieve-
ments, I personally feel that while we
should consider whatever foreign
experts may have to say on anything
that we do we should not overrate
what they say. May I, in this con-
nection, invite attention to the obser-
vations of Professor Dumont? I am
sure the hon. Prime Minister has seen
it. Professor Dumont is an expert in
agricultural matters and he visited
India as a member of the United
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Nations Commission for evaluating
Community Development schemes in
India. After visiting India and after
studying this foreign expert has
written what he calls India’s Agriculs
tural Defeat. He says:

“Hence all India’s Development
plans are in jeopardy; for they
require first and foremost, large
agricultural surpluses, in order to
cut imports (25 million tons of
cereals in the last ten years),
increase exports (there is barely
a trade balance in agricultural
products), build up light industry
(India imports cotton, copra and
many useless items such as arak
nuts); and improve the national
diet and hence productivity.”

Apart from this agricultural defeat, he
goes further. I do not know how far
we should accept his judgment. I am
not inclined to accept it wholesale
But this is what he says:

“Can India achieve a real social
revolution, abolishing castes and
reducing the grosser inequalities,
using non-Communist methods?
It appears unlikely. Indeed, such
methods are now largely discredi-
ted, as a result of the failure—
which will soon be strikingly con-
firmed—of the Community Decve-
lopment scheme. .. ...

Now, this is what foreign experts
have to say. As I said, I do not accept
what these foreign experts say al-
ways whole-heartedly. If they pro-
vide warnings, we should take notice
of them. I do not accept the sweep-
ing judgments. But the fact remains
that with our Community Develop-
ment programme as well as with our
agricultural programme something is
drastically wrong. This is a front in
which we seem to feel de-
feated. Even the Mover of the Resolu-
tion said that these are weak links in
the chain. What do we propose to
do? This is not a debating point that
I am raising, I am not trying to score
any point. This is my country and I
am as much concerned about it as
the members of the Treasury Benches,
What precisely do we propose to do
about it? Or, do we merely say,
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when we pass a vote of thanks, that
these are weak links in the chain?
Unless these weak links are changed,
the whole chain is not worth touch-
ing. It is the weak links which are
ultimately going to determine the
strength of the chain. We are entitled
to ask the Prime Minister as to what
precisely he proposes to do this year
to see that these weak links will no
longer remain weak. We want to
know what administrative changes will
be made, what organisational efforts
will be made, what precisely will be
done, what kind of attention, priority,
importance, urgency, will be assigned
to see that things are changed in 1960;
and if they are not changed, those of
us who may be responsible, those of
us who may be impeding, who may
have impeded, forging these links from
weak to strong should be pulled up
before the bar of the country and
punished accordingly. Playing with
the agricultural front today, in the
manner in which it is being done is
a crime against our future. I hope
this problem will be taken up with
the seriousness, the earnestness and
the urgency which it requires, and
if that is done, perhaps the next time
the President’s Address comes up, the
Mover will not have to talk about
weak links in the chain.

Then again about prices. I was
looking up the prices and I find that
only the prices of wheat and gram
have gone down. The prices of rice,
jowar, bajra, edible oil, sugar, gur,
pulses, condiments, milk and ghee and
cotton textiles have gone up. Why is
it that we are unable to hold the
price line anywhere? Take raw
jute. It was sold by the agriculturist
at Rs. 23 to Rs. 24 per maund, while
very often the mills had to buy—I am
only quoting Government figures—at
Rs. 34 per maund. Can we not even
stabilise the price in one single com-
modity? Has our administration
become so ineffective that even in one
single commodity we cannot work out
successfully this whole programme of
price stabilisation? I we cannot hold
the price line anywhere, what will be
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the result? Apart from food, there
are many other commodities. After
all, one has to learn the technique of
holding the price line. Where are we
going to learn that? If we are not

going to experiment with this
technique, if we are not going
to t. this  techni even

in arems and commodities where the
work is comparatively easy, I do not
know where we will do.

The last point I want to make is
about the possibility of our producing
nuclear power. I am very happy
about it because, as I said, there are
two main factors which are hampering,
our industrial production: one is
agricultural raw material, and the
other is power. It is a matter for gra-
tification that to the fossil power and
water power, we shall be able to add
nuclear power. While congratulating
all those who have been responsible
for the remarkable progress that we
have made in this direction, I would
like to seek some clarification.

I do not understand this subject
very much, but from what little I
know I would like to find out—the
President’s Address siys that, but I
would like to be doubly sure—whether
we are just now simultaneously
engaged in the production of nuclear
power as well as of nuclear fuel in
our country, because I am told that
the cost of production will depend
upon whether we take up the pro-
duction of fuel also simultaneously.
The production of fuel depends upon
both the method and the volume of
securing the fuel domestically. I do
not know whether we are going to
produce the fuel in the requisite
volume, or whether we feel that in the
interests of our learning, in the in-
terests of our acclimatising ourselves
with the know-how, it is necessary
that even if the cost goes up, we
should do it. I would like the Prime
Minister to enlighten us on this ques-
tion on a proper occasion.

1 would also like to know whether
we are aiming at full atomic autonomy,
and, as our main resources are of
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thorium, whether this autonomy is
to precede any kind of development
of the thorium fuel, and whether this
will be done with the other resources
that we have. So long as this ques-
tion of nuclear power was an experi-
ment and only the technicians were to
understand the know-how, it was a
different matter, but today we enter
what is known as the economics of
nuclear power. This is a matter in
which we are all concerned. We have
got to compare it with other powers,
we will have to weigh it. The whole
question of nuclear power comes into
the market place. It is no longer a
problem with which only the scientists
and the technicians can deal, and
therefore, I hope that on a proper
occasion the Prime Minister will en-
lighten us about what might be called
the economics of nuclear power, so
that we may know whether the pace
at which we are going and the pattern
that we are developing are necessarily
the best and the wisest for our
country.

Shri A. P. Jain (Saharanpur): Hon.
Shri H. N. Mukerjee started by dub-
bing the ~ President’s Address as
humdrum. I was not surprised by that
description because the hon. Member
draws his inspiration from countries
which believe in propaganda and ad-.
vertisement.

Shri Punnoose (Ambalapuzha): You
discovered it now?

Shri A. P. Jain: He draws his ins-
piration from a country where on an
acre of land they claim to have grown
350 to 400 tons, not maunds, of paddy,
where children weighing 30 to 40 1lbs.
can dance on the top of the growing
crop, where they have to pluck the
tobacco leaf by climbing wup the

Shri Punnoose: He has grown so
much that he has had to change his
seat.

Shri A. P, Jain:....Where a plough
of 18 inches can dig earth to the depth
of 4} feet, ..... .
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Shri C. D. Pande .(Naini Tal):
China can do anything!

An Hon. Member: Elastic!

Shri A. P. Jain: ... .where imme-
diately after a leap-year, in which
production went up from 170 million to
380 million tons, ration had to be
reduced in the great town of Peking,
where after that leap-year there were
riots, food riots, in the communes. To
such a gentleman, surely the Presi--
dent’s Address would look humdrum.
But we are given to a certain techni-
que, we believe in talking modestly,
and, therefore, the President rightly
could not indulge in any hyperboles.

I submit that the President's Address
is a record of impressive achieve-
ments both at the national front and in
external affairs, despite the dark
shadow hanging on our northern fron-
tier.

Firstly, industrial production, as
the President has said, during the first
ten months of the year, has gone up
from 138 to 149:3. That is a very
substantial achievement particularly
in the background of the previous
year when it had increased by a very
low figure of less than two per cent.

Permit me, Sir, parenthetically, to
make an observation which perhaps
is not so relevant to the discussion,
but which has an important bearing
on public conscience. According to
the figure given by the President, the
increase in industrial production dur-
ing the first ten months comes to a
little more than about 8 per cent, The
President’s Address has the authority
of the Cabinet behind it. But, yester-
day, the Minister of Commerce and
Industry told a meeting of the Import
Advisory Council that the industrial
production in 1959 has shown an in-
crease of 6'4 per cent. These two
figures are difficult to reconcile.
Either there is some discrepancy in
the figures, or during the last two
months, that is, the months of Nov-
ember and December, 1959, the indus-
trial production has been so low that
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it has brought doWwn the first ten
months’ average of more than 8 per
cent to 64 per cent. That is some-
thing very serious. I have known
Shri Lal Bahadur Shastri for the last
thirty years, and he is a man who
will never give an incorrect fact, nor
can I believe that the Cabinet could
commit the inaccurancy of giving a
wrong figure. Therefore, I feel that
there must be something wrong with
my understanding. I do not know how
these two figures have been worked
out. Are they from the same source?
Or, what is the difficulty about them?
I do hope that the Finance Minister,
who is not here at the moment, will
take note of it and explain the dis-
crepancy between these two figures,
in which there is a very serious dis-
crepancy of more than 20 per cent.

Comiug to the agricultural produc-
‘tion, last year has becen a bumper
year, with an increase of more than
14 per cent. Yet, we neced not be
complacent, because while this in-
crease of 14 per cent is a very high
one compared to 1957-58, yet 1957-58
was perhaps the worst yecar in the
history of the country during the last
fifty years. Therefore, if we have
to judge this increase in production,
in the correct light, we should com-
pare it with the year 1956-57. Even
comparing it with 1956-57. the
achievement has been quite a remark-
able one. Therefore, seen from what-
ever point of view, the progress has
been good, and let us hope that this
progress will continue in future.

Again, another important step has
been taken on the home front, that
is, the bifurcation of Bombay. The
hon. Member Shri H. N. Mukerjee
sald that it had been done with ill-
grace. We all know that many a time
one man’s food may be another man’s
poison. The bifurcation has not been
very convenient to Communists be-
cause they have been deprived of a
handle with which they were doing
propaganda day and night, and in
season and out of season.
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An Hon. Member: Thnt could have
been done earliet

Shri A. P. Jain: So far as we are
concerned, I think this step has been
taken in the proper manner and at
the proper time. Of that there is the
evidence. Since the decision to birfur-
cate Bombay has been taken there
has been one prestige elction in
Maharashtra, and the Congress has
won it with a thumping majority, If
any proof were needed, that is the
proof.

An Hon. Member: That is a politi-
cal decision.

Shri Braj Raj Singh (Firozabad):
That decision could have been taken
in 1957,

Shri A. P. Jain:. That is a political
decision, according to my hon. friend
not according to us.

So far as the foreign exchange re-
serves are concerned, for some years,
they were being constantly depleted.
It is for the first time that they have
become constant, and with the enunci-
ation of the new policy by the Com-
merce and Industry Minister about
exports, let us hope that they will
not only remain stationary but they
will be augmented.

After many years of stresses and
strains, of bad relations with our
neighbour Pakistan, it is in this year
that some good and remarkable
achievements in the improvement of
the relations between the two neigh-
bourly countries have come about, I
am referring to the financial settle-
ment which has almost been complet-
ed. Then, there is also the sttlement
of the boundary dispute which had
been hanging for long, and it is a
matter of gratification for us as also
for our neighbour that two main
points of difference have now been
smoothened.
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Again, the solution of the canal
water dispute which had been creat-
ing bad blood between the two coun-
tries has now very nearly reached
solution. Let us hope that the two
remaining outstanding questions,
namely, the settlement of the evacuee
property question and of the Kashmir
question will be settled by the same
methods of negotiations and of good-
will,

Again, in the internationa! world,
our contribution towards the ¢stablish-
ment of peace, the lowering of ten-
sion, and the stoppage of the nuclear
tests has been quite a remarkable
one. We are not a great Power, nor
do we have any big army but wec have
a tradition, a culture, and a history,
which have given us some position,
some moral and ethical position in
the politics of the worid. We have
made our contribution on the basis
of what the Father of the Nation,
Bapu, has left for us as inheritance.
And, therefore, both President Eisen-
hower and Mr. Khruschev, who do
not see eye to eye on many matters
agree that India's contribution in this
vital field of international politics is
by no means small.

Reference has been made to our
unfortunate dispute with China, That
occupies the mind of the whole coun-
try. It is the most important matter
before every Indian citizen. It is also
an important matter for the world.
The Government of India’s policy has
been defined in very unequivocal
terms. It is built on two pillars,
namely, of negotiation and of deter-
mination not to yield an inch of land
that is ours or an iota of interest that
is ours. The President has defined
it in the following words.

Shri Vajpayee (Balrampur): How
many miles go to make an inch?

.Shri A P. Jain: I thing my hon.
friend knows enough of mathematics.
If he does not, then he c2n oo back
to achool.
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Shri Vajpayee: I want that my
hon. friend should défine how many
miles go to make an inch.

Shri A. P. Jain: The President has
said in his Address:

“My Government have made it
clear, beyond doubt, that they
seek a peaceful approach in the
settlement of outstanding mat-
ters.”

nresan
That is the first pillar. Then, ne
goes on to say:

“They have also stated and rei-
terated, equally clearly, that they
will not accept the course, or the
results of unilateral action or deci-
sions taken by China.”.

That js the second pillar.

The hon. Member Shri H N.
Mukerjee was greately offended at
the use of the phrase ‘breach of
faith’. We and China had both sign-
ed an agreement on the basis of
Panchsheel. One of the fundamental
principles of Panchsheel is that each
of the parties {o the agreement will
not encroach upon the territory of
the other. That is what is meant by
respect to territorial integrity. Is it
keeping faith in Panchsheel and in
the agreement, that China should have
occupied territory which clearly be-
longs to India?

Have we made an offer of that
territory to them? If that is not a
breach of faith, what else is going to
be a breach of faith? What is the
definition of the phrase ‘breach of
faith’ in the Communist dictionary?
We have to know and we have to
learn.

There is another section of people
here who want to create a war psy-
chosis. They say, ‘Start a war with
China’. I submit in all humility that
you have the choice to start a war,
but you have no choice to stop a
war., Once you start a war, it will
be out of your hands. And in this
modern world, should we forget what
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are the consequences of a war, not
a war between us and China, but
a war between India and China
which has the potentiality of develop-
ing into a world war? It may not
remain a localised war. Neither we
nor the Chinese possess nuclear wea-
pons. But even an isolated war bet-
ween India and China will be a terri-
ble thing, because India and China
are the two major countries of the
world with big populations and some
war potential. But no one can say—
rather it is very unlikely—that this
war will remain a localised war.

In the world today, there is an
atmosphere for peace. The big na-
tions of the world have decided to
meet in a Summit Conference. Now,
what would happen if a war starts
here: the atmosphere is spoiled.

Some hon. Members have criticised
Government’s policy of non-align-
ment. Let us see what it means in
terms of practical politics today.
There are two major Powers, the
USA and the USSR. The other
Powers do not matter so much. They
have some military potential and they
may join one side or the other. But
when we talk of alignment, particu-
larly in the context of Indian politics,
we have only these two countries in
mind. What happens now? There is
not much possibility that the USSR
will ever enter into a defensive or
military pact with us against China.
I wil] personally rule it out altoge-
ther. The only alternative left is that
we enter into some sort of a military
pact or defensive pact with the USA.
What would be the immediate reac-
tion to it? When we enter into a pact
with the USA, the USSR is not going
to leave China alone. There will be
a counter-pact between the USSR and
China. The world is again divided. In
the age of nuclear weapons and inter-
continental ballistic missiles, what
would be going to be the conse-
quences of such a war? Should we
hurry up, should we jump into the
cauldron, should we be a party to the
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starting of such a terrible chain of
events? 1 would submit that those
who want to see the country driven-
into that terrible eventuality are rot
friends of the nation.

Having dealt with some of these
matters, I come to a few things on
which 1 may have to make obser-
vations which may perhaps not be to
the liking of some. I am not going to
talk about agriculture, because the
outline of agriculture in the Third
Plan is being formulated. The Prime
Minister has informed us that in the
month of April or May, the outline
of the Plan will be placed before
the House and then if need arises, 1
may avail of the opportunity to make
observations. But I have another
thing in mind, about which some
hon. friends have also spoken, that
is, the .Community Development. No
one need cite any foreign expert or
foreign visitor to say that the Com-
munity Development Ministry has
failed to achieve its object.

An Hon, Member: See Nilokheri.

Shri A, P. Jain: Only this morn-
ing, the Minister of Community
Development stated in answer to a
question that he is having enough of
difficulties in the rural areas, what to
talk of starting it in the urban areas.
A very honest statement. When I
make these observations. I do - not
want to criticise, especially because
the Minister of Community Develop-
ment is an old colleague of mine. I
have worked with him more than
with any other person perhaps :ither
on this gide or on that side. I hold
him in the high regard. Now, he is
a gentleman who is absolutely devot-
ed to his work. He has a vision; he
has a passion to do the work, I know
tha when he was building Nilokheri,
he had hardly a place to live in. He
used to live in a tent. He was not
a paid man at that time; he was only
an honorary worker. I remember
with what passion and devotion he
worked. Therefore, if I have to
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make some observations, I do not
make them in a critical spirit, but I
want to offer some constructive sug-
gestions.

My hon. friend, Shri Asoka Mehta,
said that the Prime Minister and the
Government should give some thought
to the community development sche-
me and when the President speaks
next year, he should be in a posi-
tion to make a definite statement that
such and such things have been done.
My own idea is that the whole or-
ganisation of community develop-
ment is ill-conceived. It is not going
to give you results,

An Hon. Member: Yes, yes (Inter-
ruptions).

Mr. Deputy-Speaker: Let us hear
the hon. Member.

Shri Tyagi: Why does he say ‘Yes,
yes'?

Shri A. P. Jain: I utter these words
with full sense of responsibility be-
cause since I resigned from Minister-
ship, I have devoted all my 24 hours
to community development work.

Shri Braj Raj Singh: What about
chairmanship of the Police Commis-
sion?

Shri A. P. Jain: I can also retort.
The hon. Member had better listen
in patience.

Shri Tyagi: If something is said to
their convenience, they say ‘Yes, yes’.

Shri A. P, Jain: The present or-
ganisation of community developmert
is that a block consists of about 109
villages, sometimes it may bce 75,
sometimes 80 villages. This block s
divided into circles and each of tnesc
circles is under a  village level
worker. There are 10 villages in 2
circle and there is one village level
worker. The Balwantrai Mechta
Committee gave considerable thought
to this matter and it thought, that the
size of a circle was too big and one
man could not do justice to it. But

MAGHA 26, 1881 (SAKA)

Address by the 3048
President

for want of per 1 and fi , it
did not recommend that the circle
should be made smaller.

Now, what are the things which
this man is expected to do? He must
be a bit of an engineer because he
has to advise on laying roads and
constructing buildings. He must be
a bit of an educationist because he
has to deal with primary education.
He must be a bit of a doctor because
he has to deal with health and sanita-
tion. He must be an agronomist, he
must be a soil chemist, he must be
a soil engineer; he must be a man
who knows co-operation, and what
not. He must know everything. He
has to be a multi-purpose man. Some
of these village level workers are
really good. The one with whom I
have to deal is a really good man,
an honest man who does his best.
But the burden that has been laid
on him js so heavy that no single man
can discharge those responsibilities.

Therefore, this multi-purpose ap-
proach in community development hag
been a wrong approach. In my opin-
ion, it must be a functional approach,
that is to say, specialists must be in
charge of definite subjccts.

Much has been talked about plant
protection. I have a little experience
of it. I had raised some crop. It
suffered from a disease known as
aphis. My man took aboul 3 days to
find out the Plant Protection Officer
because in the whole district there
are only two men. How can I blame
him if he is not available for three
days? He came and gave a treatment
of nictine and soap. That failed. The
aphis attack went on. Incidentally, the
Tata-Fison’s representative happened
to come to that part of the country.
We have some little reputation. He
came to zee us. We told him of aphis
and he gave basudine treatment. That
also failed. We have done precious
little both in our research institutes
and agricultural institutes to find out
correct treatment. But, there was
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one difference. Plant Protection Offi-
cer came and gave a treatment, he
forgot all about it. But the Tata-
Fison people wrote to me and asked
what was the result of the treatment
and whether they could do anything
more. That is the kind of thing that
is necessary,

Much emphasis is laid on plant pro-
tection. Here is a farmer in the fields.
He has put in the seed; he has put
in the water; he has put in his labour
and the crop is about to be ready
for his use. But, instead of the crop
coming to the farmer’s store, it is
destroyed ecither by the pests or is
eaten away by the insects. If I had
my choice I would lay the first em-
phasis on plant protection, in all its
various aspects. We should have a
plant protection man at the Block
headquarters. If enough men are not
available, there should be one man
for more than one Block.

Again, we get instructions from the
Director of Agriculture that they have
found that 50 lbs. of ammonium sul-
phate and 50.lbs. of superphosphate
give very good results for wheat. That
was a tip, a dictum or a sort of a
blank order call what you may, for-
getting that soils are different. There
are different textures; there are diff-
erent defictencies and different doses
of fertilizers are needed. But, we got
3 blank order. The village level work-
er and the C 1ity Develop t
people went from place to place say-
ing, ‘use this mixture’. I asked them:
‘How can we prescribe the same doze
for every soil, clayey soil, sandy soil,
dumat s0il?".

kEvery Community Development
Block must have a soil analyst, a soil
chemist who can analyse soils and
presciibe different kinds of mixtures.
(Inter.:; tom).

Sir, if you are in a hurry I can stop.
But, there is only one point (Interrup-
tions).
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Mr. Deputy-Speaker: Order, order.

Shri A. P. Jain: It is better to be
wise at some stage rather than never,
like some hon. Members.

Now, what I was emphasising was
that in the Community Development
Blocks there should be subject-wise
approach; there should be specialists
for each subject at the Block head-
quarters. Unless we do it, I am afraid
that this experiment of community
development which has failed in its
objective so far to a large extent—I
do not say that all the Community
Development Blocks have failed, but,
by and large, they have not been a
success if we take the country as a
whole—would not be successful. We
have to change our approach. If we
cannot cover the whole country in 5
years’ let us cover it in 10 years’ time
but we should cover it in a  steady
and thorough manner so that we may
effectively achieve results.

I will touch upon one more subject.
The President has referred to the
administrative machinery in para-
graphs 58 and 59 of the Address. I am
glad that some reference has been
made; but that reference is a little
too vague. I think the services in
India have done fairly well. They
might not have given you all what
the nation wanted; but they cannot
be blamed for having been inefficient.

1 remember the time of the Parti-
tion when practically every officer
who counted for anything, English-
men, retired. Most of the Muslims in
the higher services went over to
Pakistan with the result that our ser-
vices were left with big dents, gaps
and vacuum. I must use this oppor-
tunity for paying a tribute to the
memory of Sardar Patel who, in his
imagination, found that without fill-
ing these gaps and dents the nation
will not be able to carry on the func-
tions of administration. He appointed
a special Board which made an ad
hoc recruitment for the 1.A.S. and the
IP.S. But for that very wise step,
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even in. general administration their
would have been great difficulties.

Some actions have been taken re-
cently. I congratulate the Govern-
ment on the creation of the scientific
and managerial services. But, I must
say that so far as administration is
concerned, as much attention has not
been given to it as it deserves. And, 1
want to make a definite suggestion
that in the Third Five Year Plan there
must be a definite provision for ton-
ing up the administration.

Here, incidentally, I may refer to a
particular matter. We have all been
talking of agriculture. Yesterday,
speaking in Farmers’ Forum, the
Prime Minister said that the farmers
must utilise the latest techniques and
methods of husbandry. Good advice.
But, what have we done to improve
the agricultural administration? The
House will remember that about 15
months ago, a very valuable report
known as the Nalagarh Committee
Report was submitted to Govern-
ment. A conference of the Agricul-
tural Ministers was called and they
unanimously accepted it. But, it had
some financial implications amount-
ing to about Rs. 2 crores. (Interrup-
tion). Hon. Members think that if I
could not do anything I should not
talk about it.

Shri Braj Singh: No; you must.

Shri A, P. Jain: The Planning
Commission might have been allergic
to me and might not have accepted
my proposal. But I want to know, if
agriculture is the first thing for the
Prime Minister and the President,
for the Government and the country,
for the party in power and the party
in opposition, if they want to Jay em-
hasis on agriculture, what is the ex-
planation for this report knocking
from pillar to post for the past 15
months. I have not been in office for
six months. I may not have got it ac-
cepted. But why has it not been ac-
cepted since I went out of office; why
has it not been implemented? It is
only Rs. 2 croes for the year. In the
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Third Plan it can become part of the
Plan. I am not blaming the Ministry
of Food and Agriculture because I
know it for a fact that the Ministry of
Food and Agriculture is very keen on
implementing it. It has been going
forward and backward between the
Planning Commission and the Minis-
try of Finance.

I want the Minister for Planning
and the Minister for Finance to
satisfy this Housc as {c why this re-
port has not been implemented up to
now.

What are the Agricultural Services
in the States? They are highly de-
moralised services whose pay is the
lowest. Take the case of people who
seek admission into agricultural col-
leges. In some cases, practically 90
to 95 per cent of them are third-class
because better students find a career
elsewhere. What did this committee
say? Improvethe lotof these wretch-
ed people, bring their pay and emo-
luments and status nearer to that of
the other services. After all, the ser-
vices are the skeleton-structure of the
administrative body. Well, politicians
may provide flesh and blood, but
when the bones are weak, flesh and
blood will not be of much help, blood
will not flow. Therefore, if the ad-
ministration has to function effective-
ly, the services must not be demora-
lised. They must be respected. A per-
son working in the agricultural de-
partment must be made equal in sta-
tus to a person working in the high
est administrative department. There
is @ State where agriculture is classi-
fled as a second class department. Is
head of department occupies the
status only of a DIG, Police. Is
that the way to achieve results?

16 hrs,

1 submit—not by way of criticism;
I accept that I could not get these
things done—in all humility, in all
friendliness, that reports of this kind,
valuable sugestions of this kind should
not be held up because the Planning
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Commission is allergic
Minister.

towards a

An Hon. Member: Even now?

Shri A. P. Jain: I do not know. I
am talking about myself. What I say
is that valuable reports like this
should not be held up because a
Minister’s nose is bad or his face is
dark.

An Hon. Member: Colour is the
same even now. (Interruption).

Shri A, P. Jain: I have made it
clear before, and I am going to re-
peat it a thousand times that many
beneficiary schemes have been side-
tracked. If what I have said is cor-
rect, there must be an explanation
and somebody must be called to book
and he must be asked to explain why
such an important report has been
shelved, thrown in cold storage.

Shri Braj Raj Singh: May I be al-
Towed to ask one question?

Mr. Deputy-Speaker:
plained that already.

He has ex-

Shri Braj Raj Singh: The hon. Mem-
ber said that about 15 months back

the Nalagarh Report was submitted.

He also said that for the last six
months he was not in office. May I
know what was the fate of the report
during the nine months he was in
office?

Shri A. P. Jain: Because my nose
was twisted and my face was dark....

Mr. Deputy-Speaker: Order, order.
He has already told that.

Shri Tridib Kumar Chaudhuri
(Berhampore): Mr. Deputy-Speaker,
Sir, although the very distinguished
speaker who preceded me tried in the
beginning to wax cloquent over the
impressive achievements of the Gov-
ernment, it is refreshing to observe
that he ended with a critical note. I
hope I would, therefore, not be
misunderstood if I as% the hon. Mem-
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bers sitting opposite to consider calm-
ly and in a non-partisan way whe-
ther the Address which the President
was pleased to deliver the other day
contains anything but a brief sum-
mary of the reports of the various
Ministries that are going to be placed
before us in the course of the next
few weeks preceding the Budget Dis-
cussion. Or whether they contain an
indication of the broad policy which
we intend to follow in grappling with
the difficulties that confront us in the
critical days ahead both in the inter-
national sphere and in the national
sphere.

As a matter of fact, from the Ad-
dress it does not seem that there is
any awareness in the mind of the
Government of any crisis at all. On
the whole the Government and the
ruling party seem to be quite satisfied
with the state of affairs inside the
country and in their relations with the
outer world, except perhaps, now,
with China. So far as the food prob-
lem is concerned, we find that except
for a passing reference to the failure
of our food production to rise to the
required extent and to the continuous
dependence ‘on the import of food-
grains from abroad, there does not
seem to be an awareness of the fact
that over large tracts of the country
the current price of foodgrains has

. been inflated beyond the purchasing

capacity of the common people and
bears no conceivable relation to the
scarcity or the shortage that is ac-
tually prevailing.

There seems {0 be no awareness of
the fact that the price of other essen-
tial commodities for the common
man, cloth, for example, has shot up
beyond what could be considered as
reasonable by any criteria.’ There
seems to be no awareéness of the fact
that all the multifarious construction
projects in the country, our big in-
dustrial projects, and other projects
have not been able to make any dent
as yet in the colossal problem of un-
employment which has been one of
the biggest challenges to our cons-
truction efforts all these years.
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There also does not seem to be any
awareness of the disillusionment and
the sense of frustration, that is gradu-
ally overtaking the minds vf the peo-
ple. In the background of this all-
yound imperviousness to the hard
realities of the national situation, I
sometimes wonder whether our bord-
er dispute with China has not come
almost as a godsend to the Govern-
ment to be used as a cover to hide all
their failures.

Take the question of our interna-
tional relations. We have only to re-
mind ourselves of the problems that
yet remain to be solved. Our rela-
tons with Pakistan have perhaps im-
proved a little, but for that, much of
the thanks is due perhaps, if we do
not shut our eyes to realities, to  the
dispute that we are now having with
China. The Kashmir problem, the
problem of Goa, the problem of the
de jure transfer of the French posses-
sfons—all these remain unsolved. But
fortunately for the Government, the
attention of the whole nation is now
diverted to the big question of our
border dispute with China and they
oan afford to forget all those things.

I particularly refer to the question
of Goa, which we seem to have almost
forgotten. In snite of the fact that
there have been large-scale releases
of political prisoners and freedom-
fighters who were in prison in Goa,
there are still about 100 people inside
the jails on various charges. I parti-
eularly refer to one gentleman, Mohan
Lakshman Ranade, an Indian national
who bravely took all the responsibil-
ity for the crimes charged against him
and many of his co-workers and was
sentenced to an imprisonment of 26
years. There are many others like
him, one or two of them Indians and
many of them Goan nationals. We do
mot know, as yet, what is going to
happen to them. As for the more
general question of the Goa problem,
there is as yet no sign when we can
#nd any solution for it.

So far as the question of de jure
transfer of Pondlcherry and other
French p is ned, our
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{riend, Shri Mukerjee, has already re-
ferred to it. I would like to ask the
Government, how is it that in spite of
the fact the de facto transfer has
taken place, for the purpose of seek-
ing elementary justice in very simple

- cases, citizens of Pondicherry have to

run to the Supreme Court of France?
In one or two cases, the Supreme
Court and other Courts of Appeal in
France, have refused to hear the ap-
peals from former French posseasions
on the ground that they have ne
jurisdiction. This is a very anomalous
position and we do not know  what
the Government intends to do about
it. It is not a very big question; it
is not of the same order of import-
ance as our dispute with China or our
long-standing disputes over Kashmir
with Pakistan. It is a very simple
matter and it seems strange that Gov-
ernment does not find it possible to
get that question resolved.

Coming to the internal situation im
the country, I have to refer particu-
larly to the alarming rise in prices
that has taken place in respect of
goods of common use with which the
people are concerned. The whole-
sale price index stood on 23rd Janu-
ary at 119-2. It is nearly equal to the
highest point that was ever reached
by our price indices, which was in the
middle of October last year. In the
case of food, the index number, which
stood at 1047 during this time last
year, has risen to 118:4. I am referr-
ing here to figures of wholesale prices
which are available, and these are the
Government Economic Adviser's indi-
ces. In the case of cereal prices there
has been a similar rise. Cotton tex-
tiles, which stood at 110'6 has risen to
124- 4.

Our hon. friend, Shri Asoka Mehta,
was pleased to refer to a speech by
the Governor of the Reserve Bank
when the said official spoke of the
danger of tax evasion and things of
that kind, he also referred to a more
important matter and sounded a grim
no‘e of warning to the country as a
whole about the danger of continuous
rise in prices. Somehow or other, ft
bas not yet attracted the same amount
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of sttention which it should have,
coming particularly from a distin-
&authed official who is in charge of the
eoualry’s banking system. This warn-
ing should have been heeded to ear-
Mer, but I do not see as vet any indi-
eation, either in the President’s Ad-
dress or in the other pronouncements
made by the Government in recent
tizaes, any indication of any policy
In regard to pricess, We all shout
about holding the price line, but,
somehow or other, whether in re-
gard to food rri~es, whather in regard
% prices of consumer goods or goods
manufactured in factomes and indus-
wial establishments, we do not seem
to have any policy at 1ill. We are
tollowing a policy of irift. Other-
wise, a responsible official, placed in
charge of the admini«ration of the
Recerve Bank of India, which is the
hub of the economic system of the
whole country, comdd not have
“aelplessly come before an
scademic forum and warned the
~~untry of the danger inherent in this
uanchecked inflation and continuously
rising prices. It serns that Shri Ien-
par somehow felt helpless that he
eould not persuade the Government
w0 adopt a price paicy and he felt it
necessary tn uppeal to the country at
Joige.

The economic pmition being what it
is, I fail to understand how the Gov-
ernment can expect to enthuse the peo-
ple with regard *o the Third Plan, or
with regard to the so-called defence
measures that they say they have been
adopting since the threat on our nor-
thern borders hecame a real thing.

Coming to the Threat on our north-
ern borders and our dispute with
China, I have % confess that I have
been a little incrigued by reading the
text of the lrtter which was sent by
our Prime Minister to the Chinese
Prime Minister on the 5th February,
1860, after lictening to what he said
in another mlace with regard to the
present Indr-Chinese relations. He
said in the nther House last time that
there was nu scope for negotiations.
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It was on that basis that he refused te
go to Rangoon on an invitation of the
Chinese Premier. But, it seems—it is
not a question of seeming only—he has
actually invited the Chinese Pr'me
Minister to come down to Delhi to begin
talks al'though the pre-conditions
which he had laid down had not beem
fulfilled, I am not against a negotiat-
ed settlement with China. I feel very
strongly that this dispute must be
settled and settled peacefully. Bu}
even then the Government must make
its position very clear not only to the
country at large but a'so to the world
outside ag to how they intend to find
a solution for this problem. We know
what is the Chinese position in regard
to this dispute and what are their
claims. We also know very clearly
what is our position and our conten-
tion in regard the our northern fron-
tiers. The only indication that I find
from the President’s Address about the
intentions of the Government is that
the Government will not accept the
results of unilateral action or a deci~
sion taken by China. But may I ask
as to what would be the bilateral
arrangement, decision by bilateral
agreement with regard to the border,
which they would be prepared to
accept. Otherwise what will happen is
that the country’s attention would be
diverted to the constant exchange of
correspondence between the two Pre-
miers and the two Governments and at
the same time forces inside the coun-
try who thrive on war psychosis would
get strengthened, The hon. Prime Min-
ister must make it clear that he is
determined to find a solution for this
question and what are his terma
Otherwise this constant exchange of
letters and invitations would only mean
that the problem remains unsolved
and the forces inside the country—
I particularly mean the forces of
right wing, the forces of reaction
both inside the ruling party and
outside it—would take advantage
of this situation and try to suppress
every expression of popular movement
and democratic movement in the coun-
iry. Already we saw several months
ago when there was an agitation over
food in West Bengal that the President
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er the Vice-President of the West Ben-
gal Pradesh Congress Committee,
who is the man who really matters,
eame out with a statement that the
food agitation wag being sponsored by
agents of China. Whenever there is
any labour agitation, whenever there
i any demand for increase in wages,
whenever the workers want to resort
%0 direct action for the enforcement of
their leg'timate rights, immediately
this argument of the nation being in
danger, of foreign aggression, is trotted
out and the demands s.de-tracked. That
is why I want that the Government
must make their position absolutely
clear in this respect, and should not
keep the who'e thing hanging fire, As
it is, we are already confronted with
a dangerous situation, and any prolon-
gation of these things would cause in-
finite damage.

Coming back to the internal econo-
mic situation again, I cannot but refer
10 the serious food situation that has
developed in West Bengal, just one
month after the new harvest. We all
know that Bengal and Orissa have
been brought within a common zone
so far as rice is concerned. but the
formation of this common zone has led
to an unprecedented rise in prices
both in Orissa and West Bengal. It
does not seem very clear who is to
blame for this, The Orissa Govern-
ment claim that they have despatched
40,000 tons of rice last month.

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): The habit of rice-
eating is to be blamed.

Shri Tridib Kumar Chaudhuri:
Quite so; it is really the habit of eat-
ing that is to be blamed.

Anyway, the Government of Bengal
and the traders of Bengal who are-con-
cerned have said that they have only
received 14,000 tons. Where is the
difficulty? That must be found out.
Otherwise, the tragedy that occurred
last year would recur again. I hope
that the Government would take
speedy steps in that direction also.
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Mr. Deputy-Speaker: There are
149 amendments to the Motion om
President’s Address which have beem
selected by hon. Members to be moved.
In order to save the time involved in
reading out the numbers, I shall treat
them a'l as moved, provided they are
otherwise in order.

A list indicating the numbers of thé
selected amendments will be put oa
the Notice Board and will also be cir-
culated to Members tonight for their
information.

There is one thing more that I mighg
just refer to in this connection. There
are certain amendments that have beea
moved in respect ct railweys and the
working of the lines, as also the Pay
Comm’ssion. We had a particular dis-
cussion on the Pay Commission which
we concluded just now, and we are
going to have a discussion on the Rail-
way Budget separately. Therefore,
though there is no hard and fast rule
that I should disallow them, I am not
disallowing them, stll I would advise
the Members not to refer in this debate
to those amendments which pertain to
railways or the Pay Commission,
because they are separate subjects—
one has been discussed recently, and
the other we shall have opportunity
to discuss,

Members may now move their am-
endments to the Motion on Address by
the President subject to their being
otherwise admissible.

Shri Sampath (Namakkal): Sir, I
beg to move:

(i) That at the end of the motioa,
the following be added, namely:—

“but regret that in the Address

there is no mention about taking

ry and i diate steps to

check the rise in the price of
yarn and save the handloom wea-
vers from unemployment”. (1).

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that there is no
mention about the abnormal delay
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in disbursing the handloom rebate
amount to the various Handloom
Cooperative Societies who are al-
ready suffering from long accumu-
Jated stocks”. (2).

(iii) That at the end of the motion,
the following be added, namely:—"

“but regret that there is no assu-

rance about converting Tuticorin

" into a deep-sea harbour during the
Third Five Year Plan”. (3)

(iv) That at the end of the motion,
the following be added, namely: —

“but regret that in the Address
there is no mention of the injus-
tice meted out by the Pay Com-

ission’s 1 dations to the
Central Government employees
who are placed in the lower
rung”. (4)

. (v) That at the end of the motion,
the following be added, namely:—

“but regret that there is no men-
tlon in the Address about the
plight of the South Indians set-
tled in Burma, Malaya and Singa-
pore and the steps contemplated
to protect their rights and inter-
ests in those countries.” (5)

(vi) That at the end of the motion,
the following be added, namely:—

“but regret that the Address is
silent over the condition of those
belonging to the Scheduled Castes
who have embraced Buddhism
and because of the conversion have
been deprived of the concessions
and amenities they enjoyed
before”. (8)

(vii) That at the end of the motion,
the following be added, namely:—

_“but regret the failure of the
Government in implementing the
decisions of the Fifteenth Indian
Labour Conference.”. (7)
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Shri Khushwaqt Rai (Kheri): Sir, I
beg to move—

That at the end of the motion.
the following be added, namely:—

“but regret that the Address
fails to mention that the price of
sugarcane will be fixed at two
rupees per d as r d
ed by the Legislative Assembly
'of Bihar State recently”. (10)

Shri Chintamoni Panigrahi (Puri):
Sir, I beg to move—

(i) That at the end of the motiom,
the following be added, namely:—

“but regret to note that no men-
tion hag been made about the re-
adjustment of boundaries between
the States of Orissa and Bihar for
which the Orissa State Legislature
have made unanimous representa-
tion to the Government of India'
(15)

(ii) That at the end of the motion,
the following be added, namely:—

“but regret to note the failure
to safeguard the interests of the
linguistic minorities in Bihar."”
(16)

(iii) That at the end of the motiom,
the following be added, namely:—

“but regret to note the failure
of the Government to check the
alarming rise in prices of rice and
paddy in Orissa and West Bengal
after constituting the two States
into one food-zone.” (17)

(iv) That at the end of the motion,
the following be added, namely:—
“but regret to note that no men-
tion has been made of the rise in
prices of cloth which has very
seriously affected the common
man in the country.” (18)

(v) That at the end of the motion,
the following be added, namely:—

“but regret to note that no men-
tion hag been made of the declin-
ing real earnings of the workers
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in the country as a result of (ii) That at the end of the motion,

higher cost of living.” (19) the following be added, namely:—

o i “but regret that there is no .

(vi) That at the end of the motion, reference to naming of Madras
the following be added, namely: — State as Tamilnad.” (27)

“but regret that the Address

gives no indication of any propo- (iii) That at the end of the motion,

sal to go ahead with the work of the following be added, namely:—

starting service co-operatives and .

joint co-operative farming socie- “but regret that there is no refe-

ties in the country.” (20) rence to the need for prescribing .

ithe working hours and working
conditionsg of the Road Transport

(vii) That at the end of the motion, workers.” (28)

the following be added, namely:—

_“but regret that the Address (iv) That at the end of the motion,
gives no indication of any propo- the following be added, namely:—
=l to go ahead with the task of

distributing land to the landless
people in the country speedily.”
(21)

(viii) That at the end of the motion,
the following be added, namely: —

~ “but regret to note that the Geo-
logical Survey of India is not
Jocating one of its branch units in
Orissa permanently.” (22)

(ix) That at the end of the motion,
the following be added, namely:—

“but regret that no mention has
been made in the Address of the
growing unemployment in the
country.” (23)

“but regret that no mention has
been made about failure to adopt
Code of Discipline in the public
sector although agreed to at the
Tripartite Conference in 1958.”
29)

(v) That at the end of the motion,

the following be added, namely:—

“but regret that no mention has
been made about Government's
commitment to adopting Tripartite
decisions at Indian Labour Con-

ference as in the case of minimum

wages adopted in the Fifteenth
Indian Labour Conference.” (30)

Shri T. B. Vittal Rao (Khammam):

‘Sir, I beg to move:

(x) That at the end of the motion, (i) That at the end of the motion,
the following be added, namely:— the following be added, namely:—
“but regret to note the failure “but regret that there is no men-
of the Government to resolve the tion of taking effective steps for
difficult food-situation in the coun- the implementation of labour
iry.” (24) policy and programmes as outlined
in the Sccond Five Year Plan.”
Shri Tangamami (Madurai): Sir, I (31)
Weg to move: (ii) That at the end of the motion,
(i) That at the end of the motion, the following be added, namely:—
the following be added, namely:— - “but regret that there ig no refe-
“but regret that there ig no refe- rence to the mining disaster in
remee to steps 10 be taken about Damua Colliery, Madhya Pradesh
e Pay Commission’s Report on and the measures proposed to be’
the basis of the organisations eof . aken to avoid such disasters.”

the affected employees.” (26) . (32) .



1065 Motion on FEBRUARY 15, 1960 Address by the 1066

[Shri T. B. Vittal Rao]

(iii) That at the end of the motion,
the fol owing be added, namely:—

“but regret that there is no refe-
rence about the delay in the con-
stitution of Wage Boards for Plan-
tation, Chemical and Jute Indus-
tries.” (33)

(iv) That at the end of the motion,
the foliowing be added, namely:—

“but regret to note the absence
of undertaking legislation to
increase the rate of contribution
to the Employees Provident Fund
from 6} to 8-1/3 per cent.” (34)

Shri Sampath: I beg to move:

(i) That at the end of the motion,
the fol owing be added, namely:—

“but regret that the Address
faiis to assure the State of Madras
will be renamed as Tamizh Nadu.”
(35)

(ii) That at the end of the motiom,
she foliowing be added, namely:—

“but regret that the Address
makes no reference to the plight
of Ceylon Tamils and does not
give any assurance that their
interests will be safeguarded by
the Government.” (36)

.

(iii) That at the end of the motion,
#he following be added, namely: —

“but regret that there is no assu-
rance that Hindi will not be forced
en the Non-Hindi speaking peo-
ple without their consent.” (37)

(iv) That at the end of the motiom,
the following be added, namely:

“but regret that the Address
does not promise a fair and
square deal to the Southern States
in the matter of allocation of
funds at least in the succeeding
Five Year Plans.” (38)

(v) That at the end of the motion,
e following be added, namely:

*“but regret that no mention has
Bean made in the Address for

President

establishing a Nuclear Power
Plant in the South before the end
of the Third Plan period.” (39)

(vi) That at the end of the motion,
the following be added, namely:

“but regret that in the Address
there is no mention for establish-
ing a Steel Plant in the South”.
(40)

(vii) That at the end of the motiom,
the following be added, namely:

“but regret that the Address is
silent about the immediate neces-
sity of starting more Fertiliser
Plants in the South.” (41)

(viii) That at the end of the motiom,
the following be added, namely:

“but regret that in the Address
no assurance has been given abou$
making the States of Tamil Nad
and Andhra scparate Food Zones
as desired by the Governments of
both the States.” (42)

Shri Arjun Singh Bhadauria
(Etawah): I beg to move:

(i) That at the end of the motiam,
the following be added, namely:

“but regret that the Address
fails to express concern on:

(1) the rise in the prices of food-
grains and other essential
commodities manufactured im
factories e.g., sugar, cloth,
kerosene oil, cement which
are new beyond the purchas-
ing capacity of common man;

(2) the farmer not getting fair
price for foodgrains and raw
materials produced by him;
and

(3) the existing disparity and
lack of cohesion in the pri-
ces of agricultural and indus-
trial products and need for
stabilising the prices of the
above mentioned commodi-
ties.”. (47)
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(ii) That at the end of the motion,
the following be added, namely:

“but regret that the Address
has noy refecred to the abolition
of caste system which is a hurdle
in the country’s progress.” (48)

(iii) That at the end of the motiom,
#he following be added, namely:

“but rezet that no assurance
has been given that sixty per cent.
of the posts in public services
would be reserved for the back-
ward classes.” (49)

(iv) That at the end of the motion,
the following be added; namely:

“but regret that there is no
mention of the following propo-
sals to make the country self-suffi-
eient in regard to food,—

(a) abolition of land revenue om
uneconomic land-holdings,

(b) equitable distribution of land,

(c) acquisition of land of persons
who do not themselves cul-
tivate with the help of
marhines or labourers for dis-
tribution to bonafide farmers,

(d) introduction of minor irri-
gation schemes, and

(e) reclamation of cultivable land
in the country by organising
land Army.” (50)

(v) That at the end of the motion,
the following be added, namely:

*but regret that there is no men-
tion in the Address as to when the
Indian territory occupied by Chi-
mese would be recovered from
them nor is there reference to a
programme to defend India and
ite borders.” (51)

(vi) That at the end of the motion,
the following be added, namely:

“but regret that the Address
while mentioning the people's
active co-operation in the work
eof economic development and
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national administrative activities
referred to the example of Pan-
chayat Raj in Andhra and Rajas-
than, it failed to take cognizance
of the fact that Panchayat Raj
would remain unsuccessful unless
powers were delegated to take
part in the work of legislation,
control on Government officials
and employees and finances distri-
buted at State, District and Village
levels.” (52)

(vii) That at the end of the motion,
the following be added, namely:

“but regret that the Address
does no* refer to the disregard
shown towards the recommenda-
tions made in the report of Back-
ward Classes Commission and the
injustice done to the backward
people by not bringing those re-
commendations in the House for
discussion.” (53)

(viii) That at the end of the motiom,
the following be added, namely:

“but regret that the Address
does not take note of the rising
economic disparity and the un-
employment problem in the cvun-
try.” (54)

(ix) That at the end of the motiem,
the following be added, namely:

“but regret that the Address does
not say anything about India’s
quitting the Commonwealth of
Nations.” (55)

(x) That at the end of the motiom,
the following be added, namely:

“but regret that the Address dons
not mention that Five Year Plane
have failed.” (56)

Shri Tangamani: I beg to move:

(i) That at the end of the motiom,
the following be added, namely:

“but regret that there is ne
mention of de jure transfer of
Pondicherry and other former
French possessions.” (64)
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(ii) That at the end of the ;notion,
the following be added, namely:

“but regret that there is mno
mention of extension of Indian
Union judicial procedure to the
former French possessions includ-
g Pondicherry pending de jure
transfer.” (65)

(iii) That at the end of the motion,
e following be added, namely:

“but regret that no steps have
been taken to extend the appellate
jurisdiction of Supreme Court
over appeals from Pondicherry
and other French possessions
Courts.” (66)

(iv) That at the end of the motion
the following be added, namely:

“but regret that the Address
mentions only additional expendi-
ture due to Pay Commission’s
Report but not the curtailment
of existing facilities.” (67)

(v) That at the end of the motion,
the following be added, namely:

“but regret that there 1is no
reference to increase in price of
necessities like food, yarn.” (68)

- (vi) That at the end of the motion,
the following be added, namely:

“but regret that there is no re-
jerence to the steel plant to be
-set up in the South, namely Salem
in Madras State.” (69)

., Shrj P. K. Deo (Kalahandi): I beg
%o move: L ¢

(3). That at the end of the motion,
#he following be added, namely:

“but regret that the Address
does not make a realistic appraj-
ea) of the deteriorating food situa-~
#ion ‘n the country and of the
foilure of the Government fto
eorrecy the imbalance in the eco-
nomy due % rising food prices
and prevailing food scarcity in
various parts of the country in-
eluding Orjssa, by the creation of
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food-zones, in spite of this yews'’s
bumper crop.” (96)

(ii) That at the end of the motiom,
the following be added, namely:

“but regret that no mentiom
has been made in the Addres
" about the integration of outlying
Oriya tracts of Bihar, Andhra
Pradesh and Madhya Pradesh
and particularly of Seraikella and
Kharswan of Bihar in Orissa and
thereby to redress the widespread
discontent prevailing in Orissa.”
(97)

(ii1) That at the end of the motion,
the following be added, namely:

“but Tegret that the Address
does not take notice of the grow-
ing disparity among various re-
gions of the Union in regard to
development under the Second
Five Year Plan and does not give
an indication that more attention
will be paid in the Third Five
Year Plan.” (98)

(iv) That at the end of the motionm,
the following be added, namely:

“but regret that the Address
does not clearly state that the
Government shall take the ex-
treme step to drive away the
Chinese intruders from our soil
and restore positiong of Aksaichin
and NEFA areas occupied by
Chinese forces, in case negotia-
tions fail.” (99) ‘

(v) That at the end of the motion,
the following be added, namely:

“but regret that the Address
does not say emphatically that the
Government will not concede any
portion of India to China during
any negotiation without first as-
certaining the views of Parla-
ment.” (100) '

(vi) That at the end of the motiem,
the following be added, namely:

“but regret thas the Address has
not noted with concern the rising
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of communal forces in the coun- failure of the Government im
iry as an outcome of the Kerala properly administering the Sche-
mid-term election.” (101) duled areas and the welfare of the
(vii) That at the end of the motion, Scheduled Tribes therein.” (107)
the following be added, namely:— (vi) That at the end of the motiem,
llowi —_—
regret that the Ad s the following be added, namely

has not taken any note of the “but regret that there is ne
growing indiscipline among stu- mention in the Address about the
dents in the country and has not failure of the Government in pro-
mentioned the steps contemplat- per execution of the irrigatiom
ed to be taken in this regard.” projects.” (108)

(102) (vii) That at the end of the motion,
Shri R. C. Majhi (Mayurbhanj— the following be added, namely:—
f::::ved——&h. Tribes): I beg to “but regret that there is no
ve: . mention in the Address of the
(i) That at the end of the motion, failure of the Government in sup-
the following be added, namely:— plying the technical know-how,

wbut th thi seeds, fertilizer and modern im-
beenu m::f‘r;: ed ;: u::’o )‘ngl::: plements to farmers, to make the
about the reservation of seats for C(‘;‘;;"y self-sufficient in  food.”

Scheduled Castes and Tribes in the )
Legislative Councils and Rajya (viii) That at the end of the motion,
Sabha.” (103)

the following be added, namely:—
(i) That at the end of the motion,

the following be added, namely:— but regret that there is no

mention in the Address about the

“but regret that there is no failure of the Government in
mention in the Address of the solving the unemployment prob-
failure of the Government in lem of the country.” (110)
scaching tribals in their mother s . .

> » hri S. L. Saksena (Maharajganj):
tongue in schools.” (104) I beg to move: 5
4 ) )
H\e(*u;;’ﬂ?;v?:\; tb:h :;;; O!m?nz];to_lo-' (i) That at the end of the motiom,

the following be added, namely:—
“but regret that there is no w : :
. mention in the Address of the but regret that in spite of ad-

failure of the Government to dis-
burse the stipend to Scheduled
Caste and Tribes students regu-
larly.” (105)

(iv) Thas at the end of the motiom,
the following be added, namely:—

“bus regres thas there is no
mention fn the Address about the
failure of the Government in sef-
fing wp multi-purpose tribal blocks
and implementing them in accord-
anee with the phn.” (108)

(v) That at the end of the motion,
the following be added, namely: —
. —

“bud regres that there is ne
.. mention in the Address about the

mitting that ‘incursions into parte
of the territory of India, across
our traditional and well-under-
stood borders, by elements of
Chinese forces’ have taken place,
which have resulted in the occo-
pation by Chinese forces of about
10,000 square miles of Indian
territory, and in the death of about
a dozen Indian policemen, and
the aggression $till continues, the
Address is full of complacency,
and does not insti) into the minds
of the people the feeling that the
eountry has been ‘invaded’, and
does nothing o mobilise them on
a war-footing for the defence of
the country, nor asks them to in-
ervase their offorts m  national
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production on all fronts, nor calls
upon the people to prepare them-
selves for sacrifices for the defence
of the motherland, without which
an invasion like this cannot be
met.” (114)

(ii) That at the end of the motion,

the following be added, namely:—

“but regret that the reference
in the Address wiih regard to the
Third Five Year Plan does not
seem to be inspired by the prob-
lems created by Chinese incur-
sions into our territory, and by
the urgency of meeting the chal-
lenge from China. The Address
also does not call’upon the peo-
ple to rise to the occasion te
face thig challenge from China,
to tighten their belts and to pre-
pare for whatever sacrifices may
®e necessary for fulfilling a Third
Five Year Plan involving an out-
lay 'of at least Rs. 25,000 crores,
and to increase the tempo of
development in this remaining
last year of the Second Five Year
Plan by increasing the stipulated
outlay to at least three times™.
€115)

(iii) That at the end of the motioa,

fhe following be added, namcly:—

“but regret that the Addres
does not give a clarion call to the
students and youths in the coun-
try to serve the nation at this
juncture by disciplined and devot-
ed study and NCC training in
their Universities and colleges s®
that they may fulfil the ever-
growing needs of trained person-
nel and manpower.” (116)

(iv) That at the end of the motion,

she following be added, namely:

“hut regret that the Address
does not promise to launch in the
present national crisis a relentless
crusade against the racketeers
and the black marketeers in cloth,
sugar, foodgrains, paper and other
essential commodities of life
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whose activities adversely affect
production on the industrial and
agricultural fronts.” (117)

Shri L. Achaw Singh (Inner Mami-

pur): I beg to move:

(i) That at the end of the motiam,

the following be added, namely:

“but regret that no reference
has been made about the abnor-
mally high prices of rice in Mani-
pur.” (118)

(ii) That at the end of the motiom,

the following be added, namely:

“but regret that no mention hae
been made about the establish-
ment of small and medium indus-
tries in Manipur for orderly eco-
nomic progress and solving the
growing unemployment problem
of the Territory.” (119)

(iii) That at the end of the motiom,

the following be added, namely:

‘“but regret that there is ne
mention about the democratisation
of the administration of the Uniom
Territories where the local peo-
ple have demanded replacemen$
of the Territorial Council by am
Assembly and a Council of Minis-
ters.” (120)

(iv) That at the end of the motiom,

the following be added, namely:

“but regret that no mention has
been made for safeguarding of
the interests of Manipuri Linguis-
tic minorities in Assam.” (121)

Shri Braj Baj Singh: 1 beg e

move:

(1) That at the end of the motiom,

the following be added, namely:—

“but regret that the Address
fails to express concern on:

(a) the abnormal rise in the
prices of farm produce
including the foodgrains and
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factory produce, e.g., sugar,
cloth, Kkerosene 0il, cement
which are now beyond the
purchasing capacity of com-
mon man;

(b) the farmer not getting fair
and equitable price for his
farm produce including the
foodgrains;

(c

-

the existing disparity and lack
of cohesion in the prices of
agricultural and industrial pro-
ducts and need for stabilising
the prices of the above men-
tioned commodities.” (134)

(ii) That at the end of the motiom,
the following be added, namely:—

“but regret that the Address has
not referred to the abolition of
caste system which is a hurdle in
the country’s progress.” (135)

(iii) That at the end of the motiom,
the following be added, namely:—

“but regre! that there is no men-
tion of th: following proposals to
make the country self-sufficient im
regard to food,—

(a) abolition of land revenue om
uneconomic land holdings;

(b) equitable distribution of land;

(¢) acquisition of land of persons
who do not themselves culti~
vate with the help of machines
or labourers for distribution
to bona fide farmers:

(d) introduction of minor irriga-
tion schemes; and

(e) reclamation of cultivable land
in the country by organising
1and Army and making it over
to landless peasants.” (136)

(iv) That at the end of the motion,
the following be added, namely: —

“but regret that there is no men-
_tion in the Address of any effective
steps to recover Chinese occupied
territory of our country and inade-
quate es for the def of
our borders.” (137)
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(v) That at the end of the motiom,

the following be added, namely: —

“but regret that the Address
while mentioning the people’s
aclive co-operation in the work of
economic development and
national administrative activities
referred to the example of Pan-
chayat Raj in Andhra and Rajas-
than, it failed to take cognizance
of the fact that Panchayat Raj
would remain unsuccessful unless
powers were delegated to take part
in the work of legislation, control
on Government officials and
employees and finances distributed
at State, District and Village
levels.” (138)

(vi) That at the end of the motiom,

the following be added, namely:—

“but regret that the Address
does not take note of the rising
economic disparity and the unem-
ployment problem in the coun-
try.” (139)

(vii) That at the end of the motiom,

the following be added, namely: —

“but regret that the Address
does not make reference to fixa-
tion of maximum and m'nimum
incomes of individuals and elimi-
nation of vast difference.” (140)

(viii) That at the end of the motiom,

the following be added, namely:—

“but regret that the Address does
not say anything about India’s
quitting the Commonwealth of
Nations.” (141)

(ix) That at the end of the motiom,

the following be added, namely: —

“but regret that the Address
fails to instil confldence in the
peasantry to increase productiom
of agricultural products including
the foodgrains.” (142)

(x) That at the end of the motiem,

the following be added, namely: —

“but regret that the Address
fails to evolve a formula by whichk
the prices of foodgrains and other
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farm produce shall not rise more
than an anna per seer between
two harvests and that factory pro-
duce shall on no account be sold
at more than 15 per cent. of the
eost price of the factory.” (143)

(xi) That at the end of the motion,
the following be added, namely: —

“but regret that the Address
fails to immediately introduce
Indian languages as medium of
snstruction in Universities.” (144)

Shri S. L. Saksena: I beg to move:

(i) That at the end of the motion,
the following be added, namely: —

“but regret that the Address
does not tell the country that
Chins has stationed about forty
divisions of its army in the terri-
tory of Tibet, that it has connected
all the Himalayan passes on its
side with jeepable military roads
with the mainland, and that stra-
tegic railways have been built to
connect the mainland with impor-
tant road centres, and that our
country is in mortal danger.” (145)

(ii) That at the end of the motion,
the following be added, namely: —

“but regret that the Address
does not tell the people that cor-
ruption in any shape or form and
in every sphere of life, even
amongst people occupying the
highest p in publi hfe,and
particularly Gover
servants in  the course of then'
duties in the prosecution and fud-
filment of the ¥ive Yeur Plans, and

men and other people in the
evasion of Govermment taxes and
the performance eof other publie
duties, shall be most severely

ished, and legislation shall be
'mlmd\ntd in Parliament to that
effect forthwith.” (140)
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(iii) That at the end of the meotiom,
the following be added, namely: —

“but regret that the Address does
not promise that henceforth the
portfolio of education in the Cen-
tral Cabinet shall be entrusted to
a full-fledged Cabinet Minister,
whose learning, and heroship and
sacrifices in the struggle for
national freedom shall inspire the
students and the youths of the
country to disciplined and devoted
study, and sacrifice in the service of
the Nation, who shall strain every
effory to fulfil the directive prin-
ciple of the Constitution to provide
compulsory education for every
child up to the 14th year of age
in the country at least by the end
of the Third Five Year Plan, and
who shall forthwith reorganise the
present University Grants Comi-
mission.” (147)

Shri A. V. Ghare (Jalna): I beg to
move:

(i) That at the end of the motion,
the following be added, namely: —

“but regret to note the failure of
the Government in not taking cog-
nizance of the growing inefRciency
and corruption in the services the
need for setting up adequate
machinery to curb this evil.” (148)

(ii) That at the end of the motion,
the following be added, namely: —

“but regret to note that the
Address gives no indication, that
the Government will discourage
the tours of Central Ministers dur-
ing elections which adversely
influence the voters in their exer-
cise of free franchise.” (142"

(iii) That at the end of the motion,
the following be added, namely: —

‘“but regret 10 noge that there is
no mention in the Address for con-
stituting Statutory Development
Boards for backward areas of the
_country and especially for Marath-
wada region of e Bombay State.”
(150)
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(iv) That ai the end of the motion,

the following be added, namely:—

“but regret to note that the
Address gives no indication that
the rul.mg party will associate, in

Memb of the
Opposxtwn parha, in Develop-
ment Boards with a view to get
greater association for nation-
building activities of all sections of
society.” (151)

Shri Asoka Mehta: I beg to move:

That at the end of the motion, the

following be added, namely:—

‘“and express the hope that no
meeting between our Prime Min-
lster and the Prime Minister of
China will be agreed to until the
pre-conditions already laid down
by the Government of India,
Including the vacating of the ter-
ritories occupied by the Chinese
and recognition by them of the
McMahon Line, have been com-
. plied with.” (155)
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Manipur in spite of the fact that
symp of the exist: of large

deposits of oil have been noted by
the experts of the Geological Sur-
vey of India and other indepen-
dent experts.” (158)

(ii) That at the end of the motion,

the following be added, namely:—

‘“but regret that no mention has
been made of the solutxon of the
incr 1 t problem

of Manipur.” ( 159)
(iii) That at the end of the motiom,

the following be added, namely:—

“but regret to note the failure of
the Government to put down with
a firm hand the Naga rebellion in
the eastern frontier of India or %o
bring about a political settlement
in the NNHT.A. with the hostile
Nagas who have created a sense
of insecurity and unsettled condi-
tions among the loyal and peace-
ful citizens living there.” (160)

(iv) That at the end of the motiom,
the following be added, namely: —

“but regret that no mention ras
been made of the demand for a
democratic Assembly for
N.H.T.A." (161)

Shri Braj Raj Singh: I beg to move:

That at the end of the motion, the
Sollowing be added, namely: —

“but regret that the Address
fails to take effective steps for
the removal of English as official
language of India and further fails
30 ensure better development of
Indian languages.” (156)

Shri R. C. Majhi: I beg to move:

That at the end of the motion, the
fSollowing be added, namely: —

“but regret that nothing has
been mentioned in the Address
about recognition in all the States

(v) That at the end of the moution,
the following be added, namely:—

“but regret to note the failure of
the Government to bring forward
in Parliament a piece of legislation
on the working conditions of motor
transport workers in India.” (162)

(vi) That at the end of the motiom,
the following be added, namely:—

of Tribes which are recognised as
Scheduled Tribes in any one
State.” (157)

Shri L. Achaw Singh: I beg to move:
(i) That at the end of the motion,

e following be added, namely: —

“but regret that the Government
Bas failed to proceed with the
prospecting and discovery of oil in

“but regret that the Address
does not make any reference for
inclusion of Manipuri in the
Eighth Schedule of the Constitu-
tion as one of the regional langu-
ages and for introduction of Mani-
puri as a medium of instruction
and examination upto the Higher
Secondary stage in Manipur.”
(163)
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(vii) That at the end of the mution,

e following be added, namely: —

“but regret that no mention has
been made about the establish-
ment of a Technical College and

* & Medical College in Manipur.”
(164).

(viii) That at the end of the motion,

the following be added, namely: —

“but regret that no reference
has been made about the growing
' discontent among the Manipur
public regarding the manning of
the posts of heads of departments
of the Manipur Administration by
outsiders only.” (165)

(ix) That at the end of the motion,

®e following be added, namely: —

“but regret that no mention has
been made about the delay in the
implementation of the Land
Reform Measures and the failure
in' the organisation of coopera-
tive farms for increased produc-
tion and economy in agriculture.”
(166).

(x) That at the end of the motion,
®e following be added, namely:—

“but regret that there is no refe-
rence about the failure to impose
ceilings on incomes in conformity
with the Government’s policy of
socialistic pattern of society.” (167)

(xi) That at the end of the motion,

t&e following be added, namely: —

“but regret that no reference
has been made about revision of
pay-scales of Government em-
ployees in Manipur in ac-ordance
with the recommendations of the
Pay Commission.” (168).

(xii) That at the end of the motion,

the following be added, namely: —

“but regret that there is no men-
tion of the growing lawlessness
and unrest in the hills of Manipur
and steps taken in the matter.”
(169).
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(xiii) That at the end of the motiom,

the following be added, namely:—

“but regret that there is no men-
tion of the restoration of democra=
tic and responsible form of Gov~
ernment in Manipur and mainten-
ance of the integrity of Manipur.”
(170).

(xiv) That at the end of the motion,

the following be added, namely: —

“but regret that there is no
reference to positive and concrete
policy of the Government with
regard to ensuring of the security
and defence of the Himalayan
frontiers by allowing the different
tribes and regions of those borders
full democratic and popular gov-
ernments and enlisting the willing
cooperation of the people of these
regions.” (171).

Shri §. L. Saksena: Sir, I beg to

move:

(i) That at the end of the motiom,

the following be added, namely: —

“but regret that the Address
does not promise to fix a minimum
wage of at least Rs. 125/- in
accordance with the recommenda-
tions of the 15th Indian Labour
Conference.” (181).

(ii) That at the end of the motion,

the following be added, namely:—

“but regret that the minimum
price of sugarcane has not been
raised to Rs, 2/- per maund to
increase the production of sugar
in the country.” (182).

(iii) That at the end of the motiom,

the following be added, namely:—

“but regret that the Address
does not make a reference to thé-
replacement of the present
Banaras Hindu University Amend-
ment Act, 1958, in order to.
improve the conditions in the
University.” (183)
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(iv) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not promise a thorough purge
of corruption in every department
of the body-politic by stern
measures.” (184).

misery the lower and middle
classes have had to bear.” (191).

(vi) That at the end of the motiom,
the following be added, namely: —

“but regret that the references
to the Pay Commission recom-
mendations contained in the
Address fail to take note of the
deep dissatisfaction felt amongst
Government employees owing to
the total inadequacy of the recom-
mendations and chiefly because of
the retrograde nature of some of
them.” (192),

8Shri Vajpayee: Sir, I beg to move—

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
tails to lay down categorically that
an  essential precondition for
negotiationg with China is its
withdrawal from occupied Indian :
territory.” (187). P (vii) That at the end of the motion,
the following be added, namely: —

(ii) That at the end of the motion,
the following be added, namely: —

“but regret that the Address
gives no indication of any Gov-
ernment plan to avail of the
advent of spring to eject the the people residing on the Mysore-
Chinese aggressors from Indian Bombay State borders because of
territory.” (188). the failure of the Government to

set up a ruitable machinery to
(iii) That at the end of the motion, resolve the boundary disputes.”
the following be added, namely: — (193).

“but regret that the reference
in the Address to the proposed
Bill for the reorganisation of
Bombay State does not take note
of the dissatisfaction felt amongst

“but regret that no realisation
is evident in the Address of the
growing dissatisfaction felt
amongst the people of Israel
because of the Government's "
refusal to  establish diplomatic fails to take note of  the rising
relations with that country.™ unemployment both in the rural
(189). and urban sectors.” (194).

(viii) That at the end of the motionm,
the following be added, namely:—

“but regret that the Address

(iv) That at the end of the motion,
the following be added, namely: —

“but regret that by omitting
even to mention Goa, the Address
has endeavoured to gloss over the
failure of Government’s policy to
secure the liberation of Goa and

Shri Goray: I beg to move:

That at the end of the motion, the
tollowing be added, namely:—

“but regret that there is no
mention of the appreciation by the

other Portuguese enclaves.” (190).

(v) That at the end of the motion,

the following be added, namely: —

“but regret that the Addresa
fails to refer to the sharp spurt in
recent months in prices of essen-
tial commodities and the resultarit

Government of the urgent neces-
sity of bringing cultivable waste
land under plough and the maxi-
mum utilization of irrigation faci-
lities so as to augment the agricul-
tural production and ensure rapid
development of the economy.*
(201).
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Shri Khushwaqgt Rai: I beg o

move: i

»

That at the end of the motion, the
following be added, namely: —

“but regret that the Address
fails to mention that an impartial
independent high-powered tri-
bunal would be appointed to
enquire ‘into the allegations of
corruption made against top-
ranking persons in the country.”
(207).

Shri Tangamani: 1 beg to move:

(i) That at the end of the motion,
the following be added, namely: —

“but regret that the Address
has not referred to working of the
scheme of workers’ participation
in the industry and for including
such categories as P. & T. and
L. L. C. in the public sector which
are mature for such scheme.”
(209).

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
hag not referred to the plight of
the handloom weavers, particular-
iy of Madras State, in the expors
of goods like ‘Bleeding Madras’,
in the lack of supply of art silk
yarn, in the increase of yarn
price, in the non-payment of
rebate due to them, etc.” (210).

(iii) That at the end of the motion,
the following be added, namely: —

“but regret that the Address
hag not mentioned about the plight
of Indian nationals and persons of
Indian descent settled in Ceylon
and need for early negotiations
with the Government of Ceylon”.
(211).

(iv) That at the end of the motion,
the following be added, namely: —

‘“but regret that the Address
has failed to refer to students’
uanrest in various Universities and
repression resorted to and to
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devise ways and means of mini-
mising the causes for the same".
(212).

(v) That at the end of the motion,
the following be added, namely: —

“but regret that there is no
mention of the progress made om
the recommendations of the Land
Reform Panel of the Planning
Commission in the fulfilment of
the the Second Plan”. (213).

Shri Surendranath Dwivedy (Kea-
drapara): I beg to.move:

(i) That at the end of the motiom,
the following be added, namely: —

“but regret that the Address
has not taken note of the rise in
foodgrain prices in West Bengal
and Orissa after the introductiom
of a composite food zone which
needs to be revised making Orissa
a separate zone for procuring
foodgrains through the State
Trading.” (215)

(ii) That at the end of the motiam,
the following be added, namely: —

“but regret that there is ne
mention about developing Paradip
in Orissa as a major port.” (216).

(iii) That at the end of the motiom,
the following be added, namely:—

“but regret that the Address
does not mention about the pro-
gress made so far in regard to
land reforms particularly ceiling
on lands all over the country and
steps taken to complete land
reformg within a flxed period of
time. (217).

(iv) That at the end of the motiom,
the following be added, namely:—

“but regret that the Address
fails to mention the almost
unanimous desire of the people of
India to take concrete measures to
re-occupy our territory forcibly
taken possession by the Chinese
Government and to state cate-
gorically that no meetings be-
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tween the two Prime Ministers on
othe question of border can
take place unless our territory is
vacated by the Chinese”. (218).

(v) That at the end of the motion,
the following be added, namely: —

“but regret that the Address
fails to state as to what steps Gov-
ernment propose to take for deve-
lopment of northern border areas
and also to check anti-Indian and
pro-Chinese activitieg carried on
by interested parties”, (219).

Shri Arjun Singh Bhadauria: 1
beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not make any mention of the
corruption prevalent in the coun-
try and suggest any remedy to
check it”. (220).

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not take note of the demand
of the people that a high powered
Commission should be appointed
to enquire into charges of corrup-
tion among persons in high
places”. (221).

Shri P. G. Deb (Angul): I beg to
move:

(i) That at the end of the motion,
the following be added, namely: —

“but regret that there is no
indication of the Government plan
regarding liberation of Goa”.
(224).

(ii) That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not lay stress for intensive
drive to allot lands to the landless
peaple.”  (225).

(iii) That at the end of the motion,
the following be added, namely:—
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“but regret that the Address
has failed to note the rising prices
of foodgrains and other essential
commodities.” (226).

Shri Chintamoni Panigrahi: I beg to
move:

That at the end of the motion, the
tollowing be added, namely:—

“but regret to note that the
Address gives no indication of any
proposal to appoint a  high-
powered tribunal for enqguiring
into charges of corruption made
against persons in high  position
and authority in the country as
suggested by Shri C. D.
Deshmukh, the ex-Finance Minis-
ter of the Central Government.”
(229).

Shri Mohamed Imam (Chitaldrug):
‘beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“and expresses the hope that
the Panchayat Raj being inaugu-
rated in certain States as referred
to in the Address will not be
utilized for the further extension
of Governmental authority over,
and regulation of, the social and

”

—

economic life of the rural people.
(230).

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no mention of the steps to
be taken to eradicate corruption,
nepotism and favouritism.” (232)

Shri Dasaratha Deb (Tripura): I beg
to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to take note of the difficulties
that the people of the Union
Territory of Tripura have been
facing since its integration with
India nor does it indicate any posi-
tive steps to be taken to amelio-
rate this difficulty by connecting
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Tripura by rail links from its
Subroom town to Dharmanagar
town via Agartala, the Capital
town of Tripura.” (233).

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Govern-
ment have failed to note the
growing unemployment problems
among the educated youth as well
as among the toiling section of the
people in Tripura and to indicate
any concrete steps for the solu-
tion of the problem.” (234).

(iii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to take note of the difficulties
of the displaced persons and the
newly settled tribal Jhumias of
Tripura in carrying out their
Agricultural production due to
their settlement in Tilla lands
(high-land)”. (235).

(iv) That at the end of the motion,
the following be added, namely:—

“but regret that no mention has
been made in the Address for the
solution of the problem of the
displaced persons from East
Pakistan.” (236).

(v) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to note the acute shortage
of food-stuff in the tribal areas
of Tripura due to the total
destruction of jhum crops last
year by rats nor does it indicate
any positive steps to save the
lives of the famine-affected people
of Tripura.” (237).

(vi) That at the end of the motion,
the following be added, namely:—

“but regret that no mention has
been made in the Address about
the establishment of a medium
size industry in the Union Terri-
tory of Tripura”, (238).

President

(vii) That at the end of the motion,
the following be added, namely:—

“but regret that no mention has
been made in the Address for the
distribution of Khas land among
the landless peasants of Tripura”.
(239).

(viii) That at the end of the motion,
the following be added, namely:—

“but regret that no mention has
been made in the Address for the
replacement of the Chief Commis-
sioner’s rule by a responsible
government, constituted by the
elected members on the basis of
adult suffrage in Tripura.” (240).

Mr. Deputy-Speaker: These amend-
ments are now before the House.

Shri Tridib Kumar Chaudhuri: So
far as the amendments relating to the
Report of the Pay Commission are
concerned, I may draw your atten-
tion to the fact that the motion on
which the Pay Commission’s Report
was discussed was not a substantive
motion, and, therefore, we could not
move any amendments to that and ask
for a division.

Mr. Deputy-Speaker: We have dis-
cussed it so thoroughly that we need
not refer to them and waste the time
of the House any further. They will
remain as having been moved, and
certainly, if anyone of them is pressed,
I shall put it to the vote of the House.

Raja Mahendra Pratap (Mathura):
I am very thankful to the Deputy-
Speaker for having kindly allowed me
so early to speak on this important
subject. I first want to read out the
substance of my amendments.

First of all, there is no reference
in the President’s Address against the
pomp and show indulged in by our
Government. I withdraw the harsh
words which I used in the very begin-
ning of the first session, that a four-
anna cap is sitting under the canopy
of a Rs. 2,000-umbrella. I withdraw
that. But I beg to say....
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Mr. Deputy-Speaker: By saying it
again, the hon. Member withdraws it?

Raja Mahendra Pratap: But I beg to
say that it is very unfortunate that
our Government are indulging in
pomp and show and in dancing and
in music and all that kind of wasteful
acts.

Mr. Deputy-Speaker: Does the hon.
Member attend all those functions and
see them with his own eyes?

Shri Radha Raman
Chowk): He enjoys them.

(Chandni

Raja Mahendra Pratap: When
people are hungry and when the
workers of the Electricity Depart-
ment and the work-houses who have
their small little huts have not got
any light in their houses, we see that
millions of lights are used in Delhi
all over the place. That is very
unfortunate, ®nd that fact is not
mentioned in_, the Address by the
honourable President.

The Minister of State in the Minis-
try of Transport and Communication<
(Shri Raj Bahadur): My hon. friend
wants darkness all round?

Raja Mahendra Pratap: My second
amendment seeks to point out that
there is no mention in the Address
ubout complete employment of all the
people in the nation. We hear a great
deal about the Government servants,
we hear a great deal that people
should have more salaries, but we do
not see that in our country there are
millions of people who have no
livelihood and who have no employ-
ment. 1 think Government should
adopt this principle namely that in
our country not a single person will
remain without work and without
bread. That can be realised if we
accept the principle that every
village should be a joint family and
every town should be a joint family,
and that there should be respect for
elders, love for children, giving them
good education and healthy and strong
working for the community.
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I now come to my third amendment.
I regret to find that the honourable
President spoke in a way about China
which would create more international
friction. The only remedy is World
Federation: 1 beg to say that our
honourable benevolent national Gov-
ernment exaggerated a great deal this
China affair, and I must congratulate
them that they got three great bene-
fits out of this exaggeration. One
is that the people began to say, let
us make our Government's position
strong. Secondly, they also defeated
the communists in the country. Third-
ly, they succeeded in winning over
the sympathy of the U.S.A., so much
so that President Eisenhower spent
only two days in Pakistan but stayed
in our country for four days and a
half.

Shri  Jhunjhunwala
Ours is a big country.

(Bhagalpur):

Raja Mahendra Pratap: That is a
very great success for our Govern-
ment. '

Shri M. P. Mishra (Begusarai): Did
the hon. Member meet him?

Raja Mahendra Pratap: My fourth
amendment is that the elections in
Kerala created trouble in our society.
1 cannot congratulate our Congress on
winning these elections. They have
created more trouble. People are
divided. Factions are created. The
principle should be: all should work
for all to make all happy. Friction
in the nation should be eliminated.
We should adopt this principle. Any
thought which divides us is bad and
every thought which unites us is good.

They speak a great deal of corrup-
tion. But I beg to say that it is not
the fault of the Government that
there is corruption. The fault lies
with the peuple. If there is any fault
with the Government in this matter,
it is that they are not trying to teach
morality to our people. There should
be one Ministry for teaching morality.
If it is not possible to create a Moral
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Ministry, at least the Home Ministry
should have a department to teach
people morality.

Shri M. P. Mishra: There should be
@ Minister in charge of Morality!

Raja Mahendra Pratap: Some friends
speak of raising the price of cane
and the like. I beg to say that we
should. insist that labour will have
half jurisdiction in all the factories.
Labour will have half the benefits of
the factories. That is, they should
be made half partners in all the
factories including sugar mills.

Some friends sometimes speak of
Universities and say that they are not
running well and so on. I beg to say
that there should be reorganisation of
the Universities in such a way that
‘the representatives of the students
and the representatives of the
guardians of the students should co-
operate with the managements of all
the Universities.

They 8lso speak about Goa. I have
of'en said—and I repeat—that it is a
very small, little, matter. We can
very easily settle it with a treaty with
Portugal. We can open up vast lands
of Portugal in Africa and we can have
a treaty to the effect that our people
ean go there and colonise. That will
help Portugal and it will help us
also,

In this connection, I can also suggest
that we can have a treaty for inter-
marriage between Indians and Port-
uguese on a very large scale. That
will also help us; it will help the
Portuguese too.

Mr. Deputy-Speaker: Would the
hon Member do some pioneering work
in this respect?

Raja Mahendra Pratap: As regards
Pakistan, I am very glad that Macshal
Ayub Khan has come to believe in
my opinion. He suggests: let us have
corrmon defence. I have been speak-
ing about it for the last three years.
1 believe at this moment our Prime
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Minister is failing in his duty in this
cornection. It he would extend his
hard and grasp the hand extended by
Marshal Ayub Khan, I think so far as
Pakistan is concerned, our problems
wil! end.

Of course, I say, we shall have
Aryan—from Iran to Assam, from the
Himalayas to Ceylon—and then there
wil! be no question of Pakistan at all.
We shall have loca: liberty, but all
unity in federation. Aryan will be a
dictrict of the prov.nce of Asia, and

Asia will be a province of World
Felerated State.
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
Now, there is Mars and Moon also.

Raja Mahendra Pratap: Our friends
also speak of over-population. Here
agam, I beg ‘o say that the best
solution will be for our peuple to be
allowed to go to Brazi! and =ll the
vacant lands of the South Sea and
Africa. That can be arranged. 1 know
from my own expeiience. Japan was
sending missivns to Brazil and the
Brazilian Governmrent agreed to the
principle. In fact, thousands and
huiidreds of ‘housands of Japanese
went and colenised there. 1 believe
that this can very eusily be settled if
I cm given a free hand in the matter
(Interruptions).

T also beg ‘o say that Government
is very much interfering with the
people. People do not feel that +hey
have got swavaj Police have got
swaraj; high officials have got swaraj;
the great leaders of the Congress have
go- swaraj; but the people have net
got swaraj yet.

I believe that every village should
be turned into a seif-governing unit;
every town stould be turned in‘o a
sei’-governing unit. Our friends kere
may like it or not, but I beg to suggest
that as castes are there, we should
organise all the castes from the
Brahmin to the Bhangi and {rom Syed
to Mehtar and their leaders should
form the village government and the
town Government. If you do no: like
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caste, 1 do not mind: but what to do?
Take, for example, the name of Pandit
Jawaharlal Nehru. If he is a Pandit
we know he is a brahmin, if e is
Jawaharlal, we know he is a Hindu;
and if he is a Nehru we know he 18
a Kashmiri. So, in our numes there
are praovince, religiun and also caste,
What to do? Supposing you do not
lik:: castes, let us have occupatione.
All the occupations should be organis-
ed and their leaders should form the
village governments and town govern-
ments.

We speak of the Third Plan and the
Fourth Plan; we may speak later on
of the Fifth Plan also. But the most
important point is this: We should
give the people complete swarej; and
let them make the Plans for them-
selves. We should not interfere with
the people. Of course, as regards big
factories and canals they are very
good ideas and I congratulate our hon.
Prime Minister for suggesting that we
should have big industries.

But, I beg to say one thing. We
shall have big industries and big can-
als; Pakistan will also have big canals
and industries. China has big canals
and big industries also. If we shall
fight one day, we shall destroy Lahore
and they will destrny Delhi; we shall
bomb Shanghai and they will bomb
Calcutta. What is the fun of it? We
build and build and then destroy
everything.

I saw how France and Germany
made great progress. I saw also China
and Japan. They had made great pro-
gress but when war came all was des-
troyed. Having had that experience
I beg to suggest that we should always
insist on world unity and world gov-
ernment (Interruption).

Sir, I only want to touch upon a few
more points before I finish. I say that
the people should always realise that
whatever they believe in is nothing but
what has been filled in their minds
from their childhood. If someone says
that he is a Hindu, he is a Hindu be-
cause he has been brought up in a
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Hindu home. If someone says that he
is a Muslim, he is a Muslim because
he has been brought up in a Muslim
home. If someone says that he is a
Sikh, he is a Sikh because he has been
brought up in a Sikh home. This fact
should be realised. If a man is born
in Bengal, he will speak Bengali. If a
man is born in the Punjab, he will
speak Punjabi.

What I want to say is, it is very
important that our Government should
have laboratories to find out the origin
of all thoughts, find out how these
thoughts develop, how these thoughts
capture our minds and how these
thoughts sometimes drive men as you
pull an ass with a rope. It is very
unfortunate that we do not know this.

Another thing is, there is the blood
current; that is to say, blood current
coming from parents and parents.
Blood current sometimes make people
very stubborn, sometimes they get
easily agitated, and this is all the fault
of blood. I lectured about this in the
United States also. This fact should
be realised as to how blood currents
effect society, how thought currents
effect society. Hinduism is some
thought, Islam is some other thought.
Congress is some thought, Com-
munism is some other thought
PSP is some thought and SP is
some other thought. These are all
thoughts and our people are fight-
ing for those thoughts. If our benevol-
ent Government will take into consi-
deration these facts, I hope we shall
be able to do away with all friction.

In the end, Sir, I only want to say
this. I believe in this great principle
that all should work for all to make
all happy. One should always exa-
mine one's thoughts every morning
and evening or pray according to my
Religion of Love. One must find out
what thoughts make one fight. If
some thoughts make one fight, one
must eliminate those thoughts.

Shri Liladhar Kotoki (Nowgong):
Mr. Deputy-Speaker, Sir, I rise to sup-
port the motion of thanks to the Presi-
dent moved by Shri Viswanatha
Reddy.
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The one issue that has agitated our
minds recently is the aggression on
our borders by the Chinese. Only
recently the relation between Pakis-
tan and India has improved, but our
relationship with China who was a
partner in the Panchsheel has so
much deteriorated that it tanta-
mounts to violation of our terri-
torial integrity.

Sir, Shri Mukerjee has taken objec-
tion to the expression “breach of faith”
in the President’s Address. Shri Asoka
Mehta very aptly has stated that it is
a calculated under-statement. I will
not quarrel with the words and expres-
sions, but I am concerned with the
grim fact that China has violated our
borders and, therefore, it is our sacred

" duty to remove that aggression as soon
as possible.

The difficulty in our way is that we
are believers in the policy of peace,
not only with our neighbours but with
the whole world and, therefore, a sort
‘of apprehension has stood in our way
of removing the aggressors from our
borders. Longju is still in the Chinese
occupation. They have built roads in
Ladakh area and they have constructed
air bases there. And, therefore, we
have to make our minds clear as to
when we are going to remove those
aggressions. It is true that the diplo-
matic negotiations should be allowed
to continue, but the question arises as
to how long we will allow these nego-
tiations to continue, while the Prime
Minister has stated over and over again
that there is no basis for negotiation
with China unless and until the pre-
conditions are satisfied.

So far as the defence of our borders
is concerned, I should like to make a
few humble suggestions. The Prime
Minister said in this House that the
Indo-Tibetan region is so difficult to
approach from our side of the border
as the slopes of the Himalayas
are so steep that we cannot reach
our frontier posts very easily.
Therefore, the question arises that
we must develop transport and
communications to the border posts as
quickly as possible.
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So far as the defence of the North-
East Frontier area is concerned, com-
prising Assam, NEFA, Naga Hills-
Tuensang Area, Manipur and Tripura,
it is connected with the rest of India
only by a small corridor of 40 miles.
Therefore, unless we have got an ade-
quate defence arrangement inside that
region, it would be very difficult to
rush help and to reinforce our fronticr
guards along the long borders which
encircle this entire region.

In this connection, I would also
venture to submit that the air bases
should be constructed quickly at Tej-
pur, Gauhati, Jorhat and Dibrugarh
so that from there we could rush not
only military supplies but the supply
of essential commodities for the border
people and also for our armed forces
there.

I would also venture to suggest that
in the matter of our defence, at pre-
sent and also for the future, we shou'd
introduce as soon as possible compul-
sory military training through
National Cadet Corps in higher classes
in Secondary schools and in all classes
in colleges and universities. So alsc,
I would suggest that the Territorial
Army course should be made compul-
sory to all others who are not students,
between the age-group of 20 and 30
years. That will give us a sufficiently
dependable trained personrel in the
case of an emergency to defend our
borders.

The next question that is uppermost
in my mind and also in the minds of
the hon. Members of this House and of
the people of this country the food
problem. We have discussed this
matter for ten years and more, but
the pity is that we have not yet been
able to solve this problem. It is true
that during the year 1958-59 the pro-
duction has been very good. It was
to the tune of 73.5 million tons. But
the question that we have to face to-
day is that by the end ot the third
Plan we have to produce 110 million
tons in order to feed the population
which we will have by that time.
Therefore, in simple arithmetic, it is
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this: we have to increase our produc-
tion of foodgrains by 36.5 millicn tons
during the course of the third Five
Year Plan. So, we have to see that
in the coming third Five Year Plan
which is in the process of being fram-
ed, we make adequate provision to
overcome the obstacles that have
stood in the way in this matter so
long.

In this connection, I beg to point
out that we thought of solving our
food problem in the first Five Year
Plan itself. We could not do tha.
Then, we thought we could solve it in
the Second Plan. We find today that we
have not been able to do it. Therefore,
I am doubtful whether we are goirng
to solve this problem by the end of
the Third Five Year. This is a vital
problem which I have placed before
this House before also. We must not
be in any way miserly in solving this
problem. As I said befove, it is a
shame to depend on foreign countries
for a vital item like food. We must
fight this on a war-footing. We must
take stock of the handicaps before cur
agriculturists and remove them. In
this connection, I venture to suggest

that while I do not minimise lhe
importance of increase in  per-acre
yield by introduction of scientific

methods of agriculture, using fertili-
sers, manures, improved seeds, improv-
ed implements, and so on, I belicve
if we can relieve our agriculturists
from the vagaries of nature and
dependence on monsoon, we will have
solved the food problem to a consider-
able extent.

The colossal losses due to excessive
or inadequate rainfall, floods and
droughts will show that if we can pre-
vent them, we will have erough fuod
to feed our population for the noxt
flve years even without adopting
scientific methods. I am not minimis-
ing the importance of increase :n
per-acre yield, I believe if these rudi-
mentary obstacles of our agriculturists
caused by floods, droughts, exccessive
rains, waterlogging, etc. are removed,
our agriculturists will go shead with
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the food production, as they have been
going ahead whenever there is favcur-
able monsoon. If you lonk into the
history of food producticn in the
country, you will find that whenever
there is good monsoon, there is
increased production, and whenever
there are natural calamities like floods
and drought, food production depletes,
in spite of the fact that fertilisers and
other improved methods are being
used. So, I submit that we must
solve this problem of excrssive and
inadequate supply of irrigation wuter
for our agriculturists.

17 hrs.

An important question arises atout
decentralisation of power aud adminic-
tration and also formation c{ co-opevra=
tives. We have talked about tus
over and over again, but to my mind,
the progress made has been very slow.
So far, Panchayat Raj has heen intro~-
duced only in two States, namely. .n
Andhra and Rajasthan. In my State
of Assam, they have startad the weork,
although the Village Pancliayats ace
yet to be formed. In other States, we
do not know how much progress has
been made in this connection. Un'ass
we form this base of panciiayats ans
co-operative societies the very furda-
mental agencies which even the Ccm-
munity Development orgar: sation has
been emphasising that uniess the co-
operative village panchayats and
village schools are made the vanguards
#nd spearheads of the orgsnisation, in
spite 'of the Community Develonment
projects, we are not going to rousc
the people and without peoples’ co-
operation we are not going to increase
the agricultural production. That is
the problem before us. Therefore, my
submission is that we should ai!l put
our heads together. We should launch
an all-out national campaign to cr-:ate
the necessary climate all over the
country. Let us take evea one wear
in this campaign, in a persistent and
continuous process whereby govern-
mental and non-official agencies will
devote themselves to create a climate
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[Shri Liladhar Kotoki]

so that our people can extend their co-
operation in this gigantic task of solv-
ing the food problem and also creating
the base for our industrial develop-
ment, namely, having increased pro-
duction of raw materials for our indus-
tries.

Mr. Deputy-Speaker: Is the hon.
‘Member concluding in a few minutes.
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Shri Liladhar Kotoki; I wi'l take a
few mare minutes.

Mr. Deputy-Speaker: He might
continue his speech tomorrow.

1702 hrs,

The Lok Sabha then adjcurned Il
Eleven of the Clock on Tuesday. Feb-
ruary 16, 1960|Magha 27, 1881 (Saka).





